RESERVE BANK OF INDIA
ST a9, SIF

Estate Department, Jammu

AR Rerd ¥, o1 & Ager R, Jaex 9, YT wIw
Fard FrAA A JiaRF Mg Az A G FRAT &
fow s-fafaer
Re-carpeting of Bitumen Road at Reserve Bank Staff

Quarters, Sector 9, Trikuta Nagar, Jammu

fAfaer 3mAAoT FYE=/Notice Inviting Tender

9, BFer TR, T F HARF s A FA-FAET & FF & fav
d & 997 H A 91T AfagIhRT & §-Afage 3maAEa axar g |

Reserve Bank of India, Jammu, invites E-Tenders from the
eligible empanelled contractors of the Reserve Bank of India,
Jammu for the work of “Re-carpeting of Bitumen Road at Reserve

Bank Staff Quarters, Sector 9, Trikuta Nagar, Jammu’.



fafaer & smer-l 3R seT-Il % fAfadet & qut Aol & @y aftad
¥ GU $-C=T 27 S 2024 T A9 12:00 o7 § Yol HRAING el
& THTEAH d9@se H 39ais fHU ae afgel Rfdeer a3l ver
¥ qof fAfder weaEa GEgd wEr | dlell 27 S 2024 @
IRTET 03:00 §oF Solgcialed &1 & el owdr | 3R 3fedaf@d
Rl off Ay &1 3raerer aiva e S & —ufa &, 309 &
feaq & doaatl &1 S qU AT ST | hao 3o Slelarar3dt @
facd aYell (sMmer-11) @rell SATeet, ST T | SEaTdall & Hedlehel &
d1¢ 91T 90 ST & |

E-Tenders comprising duly filled in details of both Part-l and Part-
Il specifications of the tender should be uploaded in the MSTC
website under RBI portal not later than 12:00 hrs on June 27,
2024. Tenderers shall submit the tender proposal complete in all
respects. The bids will be opened electronically at 03:00 PM on
June 27, 2024. In the event of any date indicated above being
declared a Holiday, the next working day shall become operative
for the respective purpose mentioned herein. The Financial Bid
(Part-1l) of only those bidders who are found to be eligible on
evaluation of their Part-l documents will be opened.

Afder cramdsr & AREBE F ITASC www.biorgin
3R www.mstcecommerce.com & 3I3AIS [hAT ST T § | 39 ATder &
ey & Fg M FARIC/EIIF/EISERIOT hael AGHZE/S-NCA TR
39S foham e | fAfaeeRT @ giaa fRar Sirar § f 3 aelr


https://www.rbi.org.in/
https://www.mstcecommerce.com/

TEIT Fel § Ugel fohdl off Femerst/reiaa/Eusélantor & v 3uderd
deHSe / -9 &l G¥ AR TS A & dl T Bl b &
9rE {91 SROT Jare foadr ot ar @il fATagI3i sl 3EdIhR el
sfeR AT g

Tender document can be downloaded from the website

www.rbi.org.in and www.mstcecommerce.com. Any amendment(s)
/ corrigendum / clarifications with respect to this tender shall be
uploaded on the website / e-portal only. The tenderer should
regularly check the above website / e-portal for any amendment
/ corrigendum / clarification on the above website and submit
their bid after verification of the same. The Bank reserves the
right to reject any or all the tenders without assigning any reason

thereof.

ST AceF/IY 3T/ Regional Director /Officer-in-Charge
AT RSa dF/Reserve Bank of India
Yo ¥ Flecoad, J#H/Rail Head Complex, Jammu


https://www.rbi.org.in/
https://www.rbi.org.in/
https://www.mstcecommerce.com/
https://www.mstcecommerce.com/

fafder g (Ta3é)/SCHEDULE OF TENDER (SOT)

a. s-fafder g&ar/e-Tender No.

RBI/Jammu Regional
office/Estate/1/24-25/ET/52[Re-

carpeting of Bitumen Road]

b. @faer &1 amA/Name of the

Tender

AR Rord dah, ST T Al
fecaAsr Uz & gon: Sriffear
Re-carpeting of Bitumen Road at

Reserve Bank of India, Jammu

c. TATaer &1 AregdA/Mode of

Tender

S-UIFIRHAC JOTTelT
https://www.mstcecommerce.com

[eproch & ARITH H TS
HTIT-1 - dhailenl-aTOI e alell
AR #ET |I-HeT el

e-Procurement System

(Online Part | - Techno-
Commercial Bid and
Part Il - Price Bid through

(https://www.mstcecommerce.co

m/eprocn)

d. Date of Notice Inviting

Tender

07 SfsT 2024 ! 18:00 & &
June 07, 2024 from 18:00 hrs

onwards



https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn

(NIT) available to parties to

download

e. ST STARITA/Earnest Money
Deposit

el Slellelal § Fel e
& 2% /
2% of the total Contract Amount

from successful bidder.

f. SO qa S5 (3HTherrgs) /
Pre-Bid Meeting (offline)

Fuer fasrer, aRdT Red d%, @
3 SIFCelerd, STFH H 17 ST 2024
I garesT 11:30 ot /

11:30 A.M. on June 17, 2024 at
Estate Department, Reserve
Bank of India, Rail Head

Complex, Jammu

g.
https://www.mstcecommerce.co

m/eproch U HTTlSd dohailhl-
qIofeaes dlell 3R Ao Siell

TEId A & faw s-fAfder &
el r fafy
Date of Starting of e-Tender for

submission of online Techno-
Commercial Bid and price Bid

at

07 Sl 2024 = 18:00 §o7 &
June 7, 2024 from 18:00 hrs

onwards



https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn

https://www.mstcecommerce.co

m/eprocn

h. d&eih-aitifeas arelr 3R
Aed dlell Y&dd A & AT
dess s-Bfder @ FEr @
drRr@ Date of closing of online

e-tender for submission of

Techno-Commercial Bid & Price
Bid.

27 Sl 2024 & 12:00 o deh
June 27, 2024 till 12:00 hrs.

i. Afder & &t | 3 1| Golel
IR/ /AT
Date / time / Venue of

opening of Tender Part | & Il

fAfaer &1 #mer | 3R 11 seeciee
® 8 27 ST 2024 & IRTEA
03:00 S Grell S|
Part | & Il of the tender shall be
opened electronically at 03:00
PM on June 27, 2024.

j. olefcsT reeh/Transaction Fee

TATEEE fafAcs & uaT A
THATESHT UAeC  IICA/TASUHRE/
ARESTH & AEIHA U olelceT
Aok HT HITAT fohaT ST &

/Payment of Transaction fee as
mentioned in the MSTC portal
through MSTC payment gateway



https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn

through NEFT/RTGS in favour
of MSTC LIMITED

k. TR & 9ar/Address for

Communication

&g fa¢ere/Regional Director
AT N9 Sw/Reserve Bank
of India

{eT g8 SiFcelerd, STFH- 180012
Rail Head Complex,

Jammu: 180012




ARSI Roa §H/RESERVE BANK OF INDIA
H9er fasmeT/Estate Department
qu\/Jammu

AR Rerd e, S & Tiger TR, JFeX 9, U werw FareH
Ficell & eI Hr Vs &I Iof: FHTAEHT & fow
-TAfdeT HEAT- AREIS/STF &H1T HRTeA/HIE1 1/24-25/581/52
[3TReR A T goT: shrdfea]

e-Tender No. - RBl/lJammu Regional office/Estate/1/24-
25/ET/52[Re-carpeting of Bitumen Road]
For
Re-carpeting of Bitumen Road at Reserve Bank Staff Quarter,
Sector 9, Trikuta Nagar, Jammu

ATT/Part |
(dereitehr arfoifegs Stell/Techno-Commercial Bid)

Srelerdr &7 siTA/Name of Bidder

qdr/Address




diell qd da& (3iTherrse) H dE: TEEAT: G 17 ST
2024 Fr 11:30 FoF Huer fsrmer, SR Red 8%, oo & g
H

Date of Pre-Bid meeting (offline): Venue / Time: Hall - Estate

Department, Reserve Bank of India, Jammu on June 17, 2024
at 11:30 hrs.

s-Ffaer gqa Fer fr @y T AR qHT: 27 S 2024 A
12:00 &t

Due Date and time of submission of e-Tender: June 27, 2024
till 12:00 hrs.
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1 H’é"a'q"\U‘r Feil/Important information

1.1. Schedule of Tender

a. E-Tender No.

RBIl/Jammu Regional
office/Estate/1/24-25/ET/52[Re-
carpeting of Bitumen Road]

b. Name of work

Re-carpeting of Bitumen Road at
Reserve

Bank Staff Quarters, Jammu

c. Mode of Tender

e-Procurement System (Online
Part | - Techno- Commercial Bid
and Part Il - Price Bid through
https://www.mstcecommerce.com

/eprocn) Guidelines for e-tender
has been provided on the
website of MSTC.

d. Date of NIT available to
parties to download

June 07, 2024 from 18:00 hrs

onwards

e. Earnest Money Deposit

2% of contract amount/work
order amount to be submitted by
successful bidder/tenderer in RBI
Jammu A/c No.8714295, IFSC
Code: RBISOJMPAO1 (0=Zero)

{Intimate/ forward the transaction
details on estate@rbi.org.in and

amitkumar6@rbi.org.in}

No interest will be paid on EMD.

11



https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn
mailto:estate@rbi.org.in
mailto:amitkumar6@rbi.org.in

f. Last date of submission
of EMD.

As per work order to the
successful bidder

g. Pre-bid Meeting

A the
intending tenderers, will be held
on June 17, 2024 at 11:30 AM
in Estate Department, 3rd Floor,
Rail

all

pre-bid meeting of

Reserve Bank of India,

Head Complex, Jammu,
intended tenderers are advised
to attend Pre- Bid meeting.

In case a vendor does not attend
Pre- Bid meeting, its minutes will
them and no

be

be binding on

further clarifications  will

entertained.

h. Date of starting of e-  for

Tender
submission of on-line Techno-
Commercial

Bid Bid

https://www.mstcecommerce.com

and price at

/eprocn

June 07, 2024 from 06:00

p.m. onwards.

i. Date of closing of online e-
of
&

submission
Bid

tender for
Techno-Commercial

Price Bid.

June 27, 2024 till 12:00 hrs.

12



https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprocn
https://www.mstcecommerce.com/eprochome/rbi

j. Date & time of opening of June 27, 2024 on 15:00 hrs.
Tender part | & |l

Payment of Transaction fee is as
k. Transaction Fee mentioned in the MSTC portal
through MSTC payment gateway
through / NEFT / RTGS in Favor
of MSTC Limited.

1.2. General instructions

Bidders who are empanelled with RBI, Jammu under the
category of ‘Miscellaneous civil, carpentry, plumbing,
sanitary, replacement of glass panes, glass partition,
Steel / Aluminium fabrication, interior works, cleaning
works etc.” above 5 lakhs are only eligible to participate

in this tender.

Decision of the Employer regarding the eligibility of
bidders for participation in the tender will be final and
binding. The Employer is not bound to assign any reason

therefor.

Bids containing false and / or inadequate information are

liable for rejection.

Only those bidders, who satisfy the following eligibility

criteria shall be eligible to participate in the e-tender:

13



o They should be in the valid empanelled Contractor
list of RBI, Jammu under the appropriate category of
works mentioned above.

o The Contractors should not have been de-listed /
banned for any reasons or any contract awarded to
them should not have been terminated during the last
2 years on account of non-performance / any other
reasons decided by the Employer.

Clarifications, if any, required may be obtained from
Reserve Bank of India, Estate Department, Jammu during

working hours of the Employer.

Part Il (Price Bid) submitted by those bidders who do not

qualify the above conditions will be rejected.

Vendors are requested to quote item rates including GST
on each item in Price Bid. The final total amount shown
in the system will be the final bid amount. No change in

quoted rates will be accepted after opening of the tender.

14



2. fAfder wiA/Form of Tender

Jar #H/To

& g fa¢ere/Regional Director
RO RS9 d/Reserve Bank of India

I g3 lFcaldd/Rail Head Complex,
STFH/Jammu

Aglecg/Dear Sir,

gHsl UdecarT adsl & fAfése waf @ wefta fafadyl, St
AT AET3HT Sl 3T d Frawregas S @ g 3R SFd A
#H fuiRa Tuer &1 eir forar § 3k wa 3-fafaer & wefaa aaea
ETh SATTRRT IIed T g1 F/gH TdeearT 3¢d i & fAfcse
Al RN AU & AR LR THAT-IAT F AT Heleed AT
seqer 7 sfeaf@a @ W ik sepey F Pfdse ffadan, Barsat
3R T 3reqeelt & 3TaR i e &1 J&dE ad § S
8 JhR & RAHT, fAfdereR & fov qaffedi@d aHeg egeer
3R faRy erdf, fafader, ser ofie 3R AET IEgEEn 3R T @
3T Al & I IS IS Sl arell Tl & ITAR O
ferar SreeT |

Having examined the specifications, designs and Schedule of

Quantities relating to the works specified in the memorandum
hereinafter set out and having visited and examined the site of

the works specified in the said memorandum and having

15



acquired the requisite information relating thereto as affecting
the tender, | / We hereby offer to execute the works specified
in the said memorandum within the time specified at the rates
mentioned in the attached Schedule of Quantities, specifications
and in accordance, in all respects, with the Specifications,
Designs, Drawings (if any) and instructions in writing referred
to in Articles of Agreement, Special Conditions, Schedule of
Quantities and General Conditions of Contract, Annexures and
with such materials as are provided for, by and in all other
respects in accordance with such conditions so far as they may

be applicable.

IM9«T/MEMORANDUM

(a)| P =T AR Raa a8, 99 & Pger TR, dacy
sATH/Name of the|9, FEUd FIH FACH Hlcllal I HdRF 3
work: dr get: wrdféar & fav g-fafaer

Re-carpeting of Bitumen Road at

Reserve Bank Staff Quarters, Sector 9,

Trikuta Nagar, Jammu

(b)| SR & eTATTAT| ¥7.16 am@/lakhs
oIldTd Estimated
Cost of the

work

16



(c)| ST el SrelleTdl & el aer AT 1 2%
STHRTR/Earnest | 2% of the total Contract Amount from
Money the successful bidder

(d)| 37T 1 SR EL I ARG Higd HR Y& Sl
dli@/Date  of |foT faf@a 3cer &1 air@ & 14 & &)
Commencement | HIaX

Within 14 days from the date of written
order to commence the work, including
the date of work order

(e) | FH T & & |20 R, R F Y% F F ¢ QA%

T AT /Time

A IR A & 14 d T T ATAT S0

for completion | 20 days, which shall be reckoned from

of the work the 14th day of issue of written order to
commence the work.

(f) | IREATTT goilen |36 A & fav gfd dvaE ey qod

Liquidated & 0.25% foas fAT 3e7eer Hod & 10%

Damages 1 @A & HNT FR qU g AeiRa

3afer & 9 37ERT T B

0.25% of the contract value per week for
the period for which the work remains
incomplete beyond the stipulated period
of completion subject to the ceiling of

10% of the contract value.

17



(9) | QY &Tar 3afT | F F IS FATGST H a@ F 1 q¥
Defects Liability | 1 Year from the date of Virtual

period Completion of the work

HigH Trafaf@a oX @gdad g I/We agree to the following:

1. gfe 39 fAfaer & T@eR & forar Srar & an, #/gH g3 arg
Holael eIy &1 el H fafgd AT 3R grae=t (S87 d 9
Ia] g1 Fehdl 8) T Gleled el 3R 3o¢ T el & folv HgAd
g/8, I 3TH goh el W 3ad Adl H Sfeaflad T Fed
off STual AR g7 HRCAT Rofd S Y IHAT 3T FT &IV |

Should this tender be accepted, | / we hereby agree to

abide by and fulfil the terms and provisions of the said
conditions of the contract annexed here so far as they may
be applicable or in default thereof to forfeit and pay to the
Reserve Bank of India, the amount mentioned in the said

conditions.

2. Ife 5@ Afder # &R g Jrar &, ar #/69 9RdT Raa
S & AT TIET AR & T H Fel e TN & 2% &
SR A AT &, S AT W HIS AT A8l ool ¢l Ifg
H/gH T A & TIT el Sl W et A1 forsaried kel
A fawer T®d §, @ HAHA TARIN HWeAd g T e TR
M/EAR gaRT R Rod dH/emNT Red d& & Sea &
ol S|

18



Should this tender be accepted, | / we shall deposit a sum
equivalent to 2% of the total Contract Amount as Earnest
Money Deposit with the Reserve Bank of India, which
amount is not to bear any interest. Should | / We fail to
execute the contract when called upon to do so, | / We
do hereby agree that this sum shall be forfeited by me /

us to the Reserve Bank of India / Reserve Bank of India.

H/gw gfSe X gARd & R AVEAR earn gEga fAfder
cEdrast # sfeaf@d wefr gt AR adf & qise w7 @ 8l

| / We confirm that the tender submitted by me / us is
confirming to all the terms and conditions mentioned in the

tender document.

. H/gw 39 919 O i ggHd € F aer-l [fder @ i al@
¥ 90 o=l do s c@rm FEipfd & foT gAY Afder Ay
R 3R 5@ dEar 3afy @ d% IR AR v wew f@a
TgATa & YR 9T d¢ram 3 37 Thar g1 g7 Afaer fir derar
I QU AT & SR ST ATA AT Job ITRET Sl 98 @A &
fow ofr dgAa g

| / We agree that our Tender will remain valid for

acceptance by the Employer for 90 days from the date of
opening of Part | of the Tender and this period of validity

can be extended for such period as may be mutually

19



agreed between the Employer and us in writing. We also
agree to keep the Bank Guarantee (if any) towards earnest
money deposit valid during the entire period of validity of

Tender.

.ﬁ/@ﬂuaaﬁmmvnmg’/aﬂﬁ%%ﬁ%/mﬁﬁw
yfera/=ararera/fafaaraes ainon & ure Hig AHT 6l &
g8 3remrar, A/EH fondll ot SROT @ R Rod d afgd
fordy off HaroeT carT o A TR fad/3rEdIha/3reT sgarar arn
g 3 T & o P FRIOR dfed I Tarrdhe §1 #8978
A gAOIT d & fF o af garly »A 3R o & *ls smefieR
fordt ot EeTer I JeTATEATcHS HRIART H AT § a1 o
& dfad gl

I/We do hereby declare that there is no case with the

Police/Court/Regulatory Authorities against me/us. Also,
I/'We have neither been suspended/delisted / disqualified by
any organization including Reserve Bank of India/Reserve
Bank of India for any reason nor any such proceedings are
pending or contemplated. I/We also certify that neither our
firm nor any of the partners are involved in any scam or

disciplinary proceedings settled or pending adjudication.

. H/gA JHIOIT A & o AUEAR @y &r a5 |l AT
e g1 afg 3maeyss @, dr RS & geaftd AR &

20



Y 38 EaEST # & 98 TR o ar @l St i gfte
T H A P I G § |

I/We certify that all the information furnished by me / us is
true to the best of my / our knowledge. | have no objection
to RBI verifying any or all the information furnished in this

document with the concerned authorities, if necessary.

. H/gw gHsa § T Sear a1 #15 dRor gare fRAr o ar
3 ARt A ot AT R T ¥ TFER A IR Y
I PR FET @ gl

| / We understand that the Employer reserves the right to
accept or reject any or all the Tender either in full or in

part without assigning any reason, therefore.

21



3 HIRATAT / Articles of Agreement
(2100/- T€FT 99X W) / (On 100/- stamp paper)
(FTT Hbel Aeltehd &) / (Only for successful bidder)

Tg PR V... ORI d feoT T geT & dix W HARA™
Rea da, F#A (T9 g8$ a1 “d gl -7 §) IR gay vl
(S sO% a1 “diaeIsR” el 13T §)
& drg fasarfea foRar arm|

ARTICLES OF AGREEMENT made the day of

between the Reserve Bank of India,
JAMMU (hereafter called “The Bank”) of the one part and

(thereinafter called “the Contractor”) of the other part.

STafeh deh Y I HT gTP ¢ IR [AfAder TR fFe § Sasd
fohT et aTer SRt @1 3edd gl

3R STefeh 3o fafaider, AT & eI TR 3eleh SaRT 3aT
TETRRT I 3R & gEeR fohw 1w &

WHEREAS The Bank is desirous of getting the work
“[Abstract]” and has caused specifications describing the
works to be done.

AND WHEREAS the said specifications, the Schedule of
Quantities have been signed by or on behalf of the parties
hereto.

3R STafer el sEF TR $T 715 dl AR Afder T fay
rcl 3R AT I & Sfeaf@d v a5 erdl qur Ty g
T JfdA §T & Sl YaTHRI gaRT HgAd diaar 1 eadh ([Seg

22



THIAT: S d1G “HiAd A’ $el IT §) H Hfgad erdf & 3efaT
d& fr 3oFa 3mew 3R /3reEr s [Rdy 7 sfoaf@a s
3R AT A F B AT T g FEAd ©
S8 g 3od & T &1 715 TR & IFER 31Yar 30 IefT ¢
glol aTell A & HTEN TR e (T 58 a1g ‘Hi¥d Fider
TR gl T §) TW |

AND WHEREAS the Contractor has agreed to execute upon
the subject to the Conditions set forth herein and to the

Conditions set forth in the Special Conditions and in the
Schedule of Quantities and Conditions of Contract (all of
which are collectively hereinafter referred to as “the said
Conditions”) the works shown upon the said drawings and/or
described in the said specification and included in the
Schedule of Quantities at the respective rates therein set
forth amounting to the sum as therein arrived at or such
other sum as shall become payable there-under (hereinafter
referred to as ‘the said Contract Amount)

3d: AT 3o & Aeafef@d § & ™R fhar Jar g -
NOW IT IS HEREBY AGREED AS FOLLOWS:

fAuiRa erdt & sfeaf@a aa@g 3Rk ald & dfder TR S egreT
H T@d gU, dfeeeR AeiRd et & gER AR 3 el
ffaer fafadet 7 3 A gt F gur sfedf@d s @
fasaTied 3R Sm|

In considerations of the said Contract Amount to be paid at
the times and in the manner set forth in the said Conditions,
the Contractors shall upon and subject to the said Conditions

23



execute and complete the work as described in the said
Specifications and the Schedule of Quantities.

faear gfaeer & [uIRa adf & [”IfAfese gag 3k s
8 ¢ dfder AR 31yar A 3=y AR & AT HM|

The Employer shall pay the Contractor, the said Contract
Amount or such other sum as shall become payable, at the

times and in the manner specified in the said Conditions.

3Fd aal # 3nfaeae Use FT 3T 59 F@fder & dga AT
for o= AT HE/EREAIT T ARl Aeen AR
fSomsfaar anfe & 3T g HGMEYH/ 3T HEIYGHHh, FUal
faermer, s Rorad de, S @ 81 @fder & sfeaf@d & gq
5 off FRUT ¥ 3nfcheae &1 gRTT AT gl &1 ’ufa &
fAAFar arr AfAd 3T &g Ffeda a1 IFadt 39 gArsrd
& foIT 3fhcae & §T H FRT M|

The term ‘Architect’ in the said conditions shall mean
General Manager/DGM, Estate Department, Reserve Bank
of India JAMMU for the purpose of architectural planning &
designing etc. of the buildings / structures to be constructed
under this contract. In the event of their ceasing to be
Architects for the work mentioned in the contract for
whatever reason such other person or persons as shall be
nominated by the Employer for that purpose will function as
Architect.

AR Rt I Hraf & gddefor, el & gAONRIOT, $prdreT
el AR fafes @l et AR dfder $r edl & o] &
& ToIT ey cHaedT 9T (HideT & ITdFd @S & dgd TR
F & BIsH) | 39 YAl & fw T & dslr ofel, faAor &
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I[UTdedl, FHEAT AT AU, IR FHr gErid IR 3@ g
T MG & aX H 390 ad & 3fodi@d 3nfdede I 3me
eIk HGIIES (dhailehl) / Tatieh (dheilen!) / g T
(TeheitehT) 3T 380 ® & T werd Ty, aRda Rerd
dF ganrT AT FIS 3T <Ifed & gl dfder & Jraum=r Fr
A e AT AEIEYAT & SIRT fqarel & fAues & aaftd
Ts o AFC H Hifchcae s T AT TH 31T cITFd 30dT
aT IiFadr | g Seg 380 FF & fav AAedr ganr aAfAa
fopar STTaT|

The Reserve Bank of India will administer and directly
arrange for supervision of works, certification of bills, making
payments and implementation of various terms, conditions
and stipulations of the contract (except for the scope of
work as defined under clause 3 above). For this purpose,
the term Architect in the said condition regarding escalation
of work, quality of construction, quality of materials, progress
& completion of the project etc. shall mean the Assistant
General Manager (Tech) / Manager (Tech) / Assistant
Manager (Tech) or any other person designated for the
purpose by the Competent Authority, Reserve Bank of India.
As far as the operation of the provision of the Contract viz.
Clause relating to settlement of disputes through arbitration,
the term ‘Architect’ shall be read as such other person or
persons as shall be nominated by the Employer for that
purpose will function as Architect.

qeTH WS A 37 FY g TR FRIAT AT wEA H
HOER &1 IR AT F Ge¥F AU (i) & &, ar
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Jatieh (doheiiehl) 39 Y & folT THRY AFIAr & & & F
X Fehdl gl 3H& 3Tdl, I T (deheirchl) T o161 g, ar
FHET GIRT & 3ffAlGeT ¥ WM Yatieh (cTeheilehl) $H S
& forT 9ol 3ffTar & &9 # F 0|

The Competent Authority has the power to designate
Engineer-in-Charge for this work. In case the department
does not have AGM with technical background in that case
Engineer-in-Charge for this work can be a Manager (Tech).
Further, in case of non-availability of Manager (Tech),
Assistant Manager (Tech) will act as Engineer-in-Charge with
due approval of Competent Authority.

3ad Al 3 g% 1T i gRRASE I 39 1T TeT ST
3R 3¢ 3T TR T U FEET AT STCIT T2AT G&THRI I 3
AT T ATeleT AT M AR 3o Al & 3TER hAm: HT=A-
39 REY &1 R Fsurfed =T grem|

The said conditions and Appendix thereto shall be read and

construed as forming part of this agreement, and the parties
hereto shall respectively abide by, submit themselves to the
said Conditions and perform the agreements on their part
respectively in the said Conditions contained.

IET oAV, IR 3R 5937 3fedf@d gEdas 38 R & ATUR
glaT |

The plans, agreement and documents mentioned herein
shall form the basis of this Contract

Ig dfdar a ar F1$ Taa veaed @fder § 9 & @fsd s
afder &, afes " fdlear " [Abstract])” & day # §qU7 S
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F & AfaeT 8, oS AT o &X g 7 & s o)
W A dIYer AT IR FHIAT AWT & ITER YT
fAeiRe erdl & fobv a1T wrawe & gaR T S g

This Contract is neither a fixed Lump Sum Contract nor a
Piece Work Contract but a Contract to carry out the work
in respect of the entire of the “([Abstract])” to be paid for
according to the actual measured quantities at the rate
contained in the schedule of rates and probable quantities
or as provided in the said Conditions.

dfager fafaer & i, dacd &7 3k Wided &1 gvam+,
TR FHEfeer 3R 3T Tggs st § & el st @i
A & & TG R 3Ty FAWT W FE [ AT F
qedTd GIaRy, m@ﬁg@ﬁaﬁgéﬁaﬁraﬁaﬂﬁaﬁrwréml

The Contractor shall afford every reasonable facility for the
carrying out of all works relating to civil works, installation
of sanitary work and fittings, permanent water supply,
electrical installations, fittings, lifts, telephone, air
conditioning and other ancillary works in the manner laid
down in the said conditions and shall make good any
damages done to walls, floors etc. after the completion of
such works.

feraerdr 3 g 3SR g & g 38 Fider W gfagd wsma
sTel foar fordl off R & SIS TUAT gera 37YaT 39d
o fordl H19T @ fohelT 3R T A I & TaRT H dGolld
Gehell gl
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The Employer reserves to itself the right of altering the
drawings & nature of the work by adding to or omitting any
items of work or having portions of the same carried out
without prejudice to this contract.

AT HT 3H FideT &1 T8 HAgeayul FRe AT Swanm 3R
GfaeR s8& garT Auaie HEGE IR g & 143 6T &
ST & 3Fd odl # waue g s 9Re X o AR qU
fafafése & 20 & & ek Ul oY & WX HgAT g, aummy
% GAY AR & 9raum & 31T g

Time shall be the essence of this Contract and the
Contractor hereby agrees to commence the work soon after
the site is handed over to him or from fourteenth day after
the date of issue of formal work order as provided for in
the said conditions whichever is later and to complete the
entire work within 20 days subject nevertheless to the
provisions for extension of time.

58 dfder & HANd fANFdr SarT fhU Sl arer |efy sfarciret
el SIFA H T ST
All payments by the Employer under this Contract shall be
made only at JAMMU.

S0 AR @ 3cUew] AT 3HA el off &7 & 53 Felr faaret
& IR H Ig AT S & T SF7 A 3¢9+ §U § AR 37 W
hael ST#d 8T ~aRITerdl 1 39 W HoT &1 & TR grem|

All disputes arising out of or in any way connected with this

agreement shall be deemed to have arisen at JAMMU and
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only Courts in JAMMU shall have jurisdiction to determine
the same.

gH dfdal & e @&y dideaer ganr 9¢ v 7w § 3R
Tfaerer @t ¢t e & & v v g S« d& d& &
TeTH Wiy o fof@a 7 F [y &éyr 7 e g a9 a=
TfaerR #t fAfder 7 feaf@d AT & W §rae g R
ST |

That the several parts of this Contract have been read by
the Contractor and fully understood. The Contractor shall
not be entitled for the payment for the quantities beyond
the tendered quantities unless ordered for by specific written
instructions from the Bank’s competent authority.

TfaeipR 3R 39T HATRT Yodal 37Yal WieT & F 0l &l
ot gaetr, Tl 3R S i ITURT T e / 3uHon
37fe & faRoT S 38 IR A Sf3 39«1 &Rcdl & fodgel i
AT 39 dhedl IT JAT H 1S 81, THAT 31T 9&T & Iy sl
T8l HEM 3R & TAT 3 3cTT MUY QM| HiAEhR R
& TqaRor 38 WAT g A 3R MIHT W9 S do fh 3ae
dgd ai¥ical 7 fAdgeT el AT GAIST el & Urelel de]
3T ITEd o 8l AiderwR faaesar F fafed qagafa &
9o T & fRdY off Aavor o frdr caraaRs ar deedreT o
3T 3 o o Gl HEM, o & TPl HhT AT o
3YAT 3HPT Gl &7 FWM fhEr IMNIAT FI=mr & Fehesd H
HRUT fAZFdT T gl aTel ehdlel g HidalehR SRl oaierdr
1 &IfAqR T ST ITRFA T dreled F A fAHeldr
IfaeIdR & TR F HAlder FT Sooded AT ST 3R HIierdr
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HT gh BT foh 9 §U A T gl R AN Fhfel FNAS
Y& HT S|

The Contractor shall not disclose directly or indirectly any
information, materials and details of the Bank's
infrastructure/systems/equipment etc., which may come to
the possession or knowledge of the Contractor during the
course of discharging its contractual obligations in
connection with this agreement, to any third party and shall
at all times hold the same in strictest confidence. The
Contractor shall treat the details of the contract as private
and confidential, except to the extent necessary to carry out
the obligations under it or to comply with applicable laws.
The Contractor shall not publish, permit to be published, or
disclose any particulars of the works in any trade or
technical paper or elsewhere without the previous written
consent of the Employer. The Contractor shall indemnify the
Employer for any loss suffered by the Employer as a result
of disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract
on the part of the Contractor and the Employer shall be
entitled to claim damages and pursue legal remedies.

FRITTT W Afgam3m &1 AT 3=
SEXUAL HARASSSMENT OF WOMEN AT WORK PLACE

®) PRTIT W ARRART & IJd 3cdisa (Qae, Avy 3R
fAaron) afefags, 2013 & wEuEl & qUT 3e(dreld
3cRelAcd QI RE § AfASPR FI g 9 & IRIT & MR
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e fRdY Aol & faeg Il 3cdfisa & et Reeraa $r
feufa 7 dfaeer/ Tl ganr aifed raRe Read afafa &
aHeT Rera gor @ smue

The Contractor /Agency shall be solely responsible for full
compliance with the provisions of the ” Sexual Harassment
of the women at work place (Prevention, Prohibition and
Redressal) Act, 2013”. In case of any sexual harassment
against its employee within the premises of the Bank, the
complaint will be filed before the internal complaints
committee constituted by the contractor / Agency and the
Contractor/Agency shall ensure appropriate action under the
said Act in respect to the complaint.

g) TaeeR & fRdr it iy @ d+ & fFdr s &
faeg grca Il Icdisr datl RFIa &1 G S ganrT afsa
& fRIeerad |fAfa garr ferar smeem|

Any complaint of sexual harassment from any aggrieved

employee of the contractor against any employee of the
Bank shall be taken cognizance of the Regional Complains
Committee constituted by the Bank.

a) GfdeThR & AT T Afacddr Hr Fufd & ¢ararT fhe
e & fou maeEs aifaqfd & fov dfageR Seaer g,
30T & fow Ife dfdeeR & fRdt faanl eant & 35 Al
fEar garfoia g St § df s Saary &l & e arelr Alfgs
& TSI HIAGhR GaRT fohaT STeam|

The contactor shall be responsible for any monetary
compensation that may need to be paid in case the incident
involves the employees of the contractor, for instance any
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monetary relief to Bank’s employee, if sexual violence by
the employee of the contractor is proved.

") R W Il 3cdisd dUT T A & T § 39
FHARAT A RAfST Fa & S gfaeger fr grehi

The contractor shall be responsible for educating its
employees about prevention of sexual harassment at work
place and related issues.

3.) HfdeR 3Tl 37 HAARAT 6T qUT IR Tl AT dh
Pl 3T HUTIT Tolog db GREAT H H1H I AT 14T g

The contractor shall provide a complete and updated list of
employees who are deployed within the Bank’s premises.

HAAEIPR 39el HAAIRIT & AFS H 7 T 3T FheHA Iarwam
o a8 o 58 IR & 31efeT Tl T RT3 & IR-Tehdrenor
AT 1 OT 3feTdTeleT BTl 3TehEIehioT 3N NI Ar Haeh
AfagePR &I SETdr 89 R I FATCd/REdeur, g o d
golg ¥ &, & 3Wd o @l

The Contractor shall take all appropriate actions with respect
to its employees to ensure that the obligations of non-
disclosure of confidential information under this agreement
are fully satisfied. The Contractor's obligations with respect
to non-disclosure and confidentiality will survive the expiry

or termination of this agreement for whatever reason.”

RIS IECAE DY aiferdl $r 3ufeafad d d% 3R
S AHER HfesR o 3R faf@d ald 3ik
ay A 3o FETST W AR TR
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HH YAl FiS
cgfad gl

If the
contractor is a
Partnership or

an Individual

ar  gfafemoar WX 3799-319a
gEare fpu § |

IN WITNESS WHEREOF the
Bank and the Contractor have
set their respective hands to
these presents and two
duplicates hereof the day and
year first hereinabove written.

gfe  didgeR
IS YT Bl
If the

contractor is a
Company

arferar fr 3ufeufa & s« & 39
fAfga wiftpa 3Relr &
AETH A 3T HEOMd W 39
gearey v g 3R dfdger o
R ffga o 3k av &
AT IR ¥ 39 W 3R gTr ar
gfafafOat o 3roel Hg oferar &
gl

IN WITNESS WHEREOF the
Bank has set its hand to these
presents through its duly
authorized official and the
Contractor has caused its
common seal to be affixed
hereunto and the said two
duplicate/has  caused these
presents and the said two
duplicates hereof to be
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executed on its behalf, the day
and vyear first hereinabove

written.

gE&drek Ws / Signature Clause

SIGNED AND DELIVERED by the Reserve Bank of India
by the hand of

VAT 2L
(@1 3R ggaA/Name and designation)

in the presence of

(1)

gdr/Address

(2)

gdr/Address

arefl/Witnesses

SIGNED AND Ifg T8TPR HIS ATSIGRT B
DELIVERED BY 37YaT &Iy IiFd g, df Tt
L Y grefiery 37gar gy Fehert
......... T 3R EAER el AT
Address If the part is a partnership

............................................. firm or any individual
...... should be signed by all or
............................................. on behalf of all the

...... partners.
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arefl/Witnesses
THE COMMON
SEAL OF

Was hereunto
affixed pursuant to
the resolutions
passed By its
Board of Directors
at the meeting

Directors who
have sighed these
presents in taken
thereof in the
presence of

gfg dfdeepR #HgT e
gAY T § o 3UreAal
H FEABR WS HEAT &
siafereT # R #ee aoe &
T3S ¥ A =T drigul|

If the Contractor signs
under its Common Seal the
signature clause should
tally with their sealing
clause in the Articles of
Associations.

afe dfdar W gEdaER
ACARATAT-YRS & cdRT
fhar Srar g, I FIS Huelr
8 a1 F$ cafad

The Contractor is signing

by the hand of power of
attorney whether a
company or individual.

i dfdgr W gEdieR

ACARATHAT-YRS & caRT
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fhar ST &, 918 @lg Huel
) NN gl T s giFd|
SIGNED AND The Contractor is signing
DELIVERED BY by the hand of power of
the Contractor by attorney whether a
the hand of company or individual.
1] ¢  E
and duly
constituted
attorney......oveene
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4 |nstructions to Bidders

E-tenders comprising duly filled in Part | (Techno-

Commercial Bid) and Part Il (Price Bid) of the tender should

be uploaded in MSTC website under RBI Portal for the work

of ‘Re-carpeting of Bitumen Road at Reserve Bank Staff

Quarters, Sector 9, Trikuta Nagar, Jammu’.

1.

The Employer discourages stipulation of any additional
conditions by the tenderers. However, in case the
tenderers wish to include any condition, it shall be
addressed as a special remark. The condition(s), if any,
will be examined and after discussions with all the
tenderers, the conditions that are acceptable to the

Employer will be intimated to the tenderers.

Part | (Techno-Commercial Bid) of the tender shall be
opened at 03:00 p.m. on June 27, 2024. Part Il (Price

Bid) of the tender shall be opened on the same day
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after verification of the documents, if any, submitted
along with Part | of the tender.

Tenders shall remain valid for acceptance by the
Employer for a period of three months from the date of
opening of the tender which period may be extended by
mutual agreement and the bidder shall not cancel or

withdraw the tender during this period.

Digital Signatures may be used to submit the tender in
token of his / their acquainted himself / themselves with
the General Conditions of Contract, Specifications,
Special Conditions, etc., as laid down.

If any of the document is missing, the tender may be
considered invalid by the Employer at its / their
discretion. No advice of any change in rate or conditions

after opening of the tender will be entertained.

38



6.

10.

The vendors shall pay the transaction fee vide the

procedures listed in Annexure | - ‘Guidelines for e-

procurement’.

Transaction fee is non-refundable. A vendor will not have
the access to online e-tender without making the
payment towards transaction fee.

Earnest Money Deposit for a sum of 2% of the total
Contract Value shall be remitted to the Bank Account of
Reserve Bank of India by the successful tenderer within

14 days of issue of Work Order.

The EMD paid by the successful bidder shall be
released without any interest by the Employer on virtual
completion of the work and after settlement of final bill
or rectification of defects, as per the directions of the

Site Engineer.

The EMD shall not be accepted in any form other than

the one mentioned in the tender notice. The EMD /
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11.

12.

Performance Security Bank Guarantee submitted by the
successful bidder shall be forfeited / invoked, in case
he / they fail(s) to commence the work awarded to him

/ them within the prescribed time limit.

The Reserve Bank of India does not bind itself to accept
the lowest or any tender and reserve to itself the right
to accept or reject any or all the tenders, either in whole
or in part, without assigning any reasons for doing so.
The Earnest Money Deposit will be refunded to the
bidder, if he / they are found not fulfilling the ‘eligibility
criteria’ or if his / their tender is not accepted by the
Employer, but without any interest. Under no
circumstance Earnest Money Deposit will be accepted in
the form of fixed deposit receipt of Bank or Insurance
Guarantee or cheque.

The successful tenderer shall indemnify the Employer
against all risk by obtaining and keeping in force /

currency throughout the Contract Period, necessary
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13.

Insurance Policies of appropriate value including
Contractors All Risk Policy, Workmen Compensation
Policy, Third Party Liability Policy, etc., from an
Insurance Company approved by the Employer, as per

Clause no.25 of the General Conditions of the Contract.

On receipt of intimation from the Employer of acceptance
of his / their tender, the successful bidder shall be bound
to implement the contract and within fourteen days
thereof the successful bidder shall sign an agreement in
accordance with the Articles of Agreement (Proforma)
mentioned in the tender and the Schedule of Conditions
but the written acceptance by the Reserve Bank of India
of a tender will constitute a binding contract between
the Reserve Bank of India and the person so tendering,
whether such formal agreement is or is not subsequently

executed.
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14. As a security for the due fulfilment of the contract by
the Contractor, 5% of the value of the work done will
be deducted by the Employer from each payment to be
made to the Contractor towards Retention Money. This
Retention Money to be deducted will be termed as ‘Total
Security Deposit’. The retention money shall be released
after the expiry of the Defect Liability Period subject to
the satisfactory rectification of all defects pointed out
during the Defect Liability Period and as per the terms
and conditions of this contract document. The amounts
retained by the Employer as Retention Money Deposit /

Security Deposit shall not bear any interest.

15. All compensation or other sums of money payable by
the Contractor to the Employer under the terms of this
Contract may be deducted from the ‘Total Security
Deposit’, if the amount so permits and the Contractor

shall, unless such deposit has become otherwise

42



16.

17.

18.

payable, within ten days after such deduction, make
good in cash the amount so deducted.

The Contractor shall not assign the Contract. He shall
not sublet any portion of the Contract except with the
written consent of the Employer. In case of breach of
these conditions, the Employer may serve a notice in
writing on the Contractor rescinding the Contract
whereupon the ‘Total Security Deposit’ shall stand

forfeited to the Employer.

The Contractor shall carry out all the works strictly in
accordance with the design and drawings, details,

specifications and instructions of the Bank’s Engineer.

A schedule of probable quantities in respect of each
work and specifications accompany these documents.
The schedule of probable quantities is / are liable to
alteration by omissions, deductions or additions at the

discretion of the Employer.
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19.

20.

The bidder must obtain for himself on his / their own
responsibility and at his / their own expenses all the
information which may be necessary for the purpose of
making a tender and for entering into a contract and
must examine the drawings and must inspect the site of
the work and acquaint himself / themselves with all local
conditions, means of access to the work, nature of the

work and all matters appertaining thereto.

The rates quoted in the tender shall include all charges
for clearing of site before commencement as well as
after completion, double scaffolding, centring, boxing,
staging, planking, tools, plants, equipment, storage
sheds, watching and lighting by night as well as day
including Sundays and holidays, temporary plumbing and
electricity supply arrangements (Water and electricity
may be made available at the available sources within

the Employer's Premises at free of cost. However
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21.

conveying the same to required location(s) including
required plumbing / electrical pipes / cables / wires,
fittings / fixtures, etc., shall be at the risk & cost of the
contractor), protection of the public and safety of walls,
buildings and all other erections, matters or things and
the Contractor shall take down and remove any or all
such centring, scaffolding, staging, etc., as occasion
shall require or when ordered to do so and fully reinstate
and make good all matters and things disturbed during
the execution of work and to the satisfaction of the
Bank’s Engineer. The rates quoted shall deemed to be
for the finished work to be measured at site. The rates
shall also be firm and shall not be subject to exchange
variations, labour conditions, fluctuations in railway / road

/ water freight charges or any conditions whatsoever.

The rates for each item in Part |l (Price Bid) of the
tender shall be inclusive of GST. The total amount

calculated by the system, will be taken for arriving the
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22.

L1 rates and the total Contract Value. Each invoice /
bill shall indicate amongst other things, the contractor’s
PAN and GST Registration Number. The Contractor shall
also produce to the Employer adequate proof of
remittance of GST within a reasonable time from the
date of such remittance. The contract value will also be
subject to TDS / TCS / TDS under GST / Withholding
Tax / any other tax, as per statutes.

The Contractor should note that unless otherwise stated,
the tender is strictly on item rates basis and attention is
drawn to the fact that rates for each and every item
should be correct, workable and self-supporting. The
quantities in the Schedule of Quantities approximately
indicate the total extent of work but may vary to any
extent and may even be omitted thus altering the
aggregate value of the Contract. However, during actual
execution of work, if the quantities of any of the items
of work exceeds by more than 25% of the tender

quantities, the quantities of such items executed, by the
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23.

authority of the Bank’'s Engineer and with the
concurrence of the employer, in excess of 25% of the
tender quantity, shall be considered as an extra item of
work for which the Contractors shall submit fresh rates
supported by rate analysis worked on the actual cost
basis plus 15% towards establishment charges,
contractor's overheads and profit. The rates for all such
items of work, being current ones, will not be eligible
for price adjustment due to increase or decrease in
prices of materials and labour rates as per escalation
formula, if any, given in the tender. If any of the items
of work is omitted from the accepted tender at the sole
discretion of the employer, the contractor shall not be

entitled to any claim on this account.

Time allowed for carrying out the work, shall be as
mentioned in the Memorandum, which shall be strictly

observed by the Contractor and it shall be reckoned
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24.

25.

from the 14th day of issue of written order to commence

the work (including the date of work order).

The work shall throughout the stipulated period of the
contract be proceeded with all due diligence and if the
Contractor fails to complete the work within the specified
period, he / they shall be liable to pay compensation as
defined in Clause no. 27 ‘Liquidated Damage for non-
completion’ of the General Conditions of the Contract.
The Contractor shall, before commencing the work,
prepare a detailed work programme which shall be

approved by the employer.

The Contractor shall not be entitled to any compensation
for any loss suffered by him / them on account of delay
in commencing or executing the work, whatever the
cause of delay may be, including delay arising out of
modifications to the work entrusted to him / them or in

any sub-contract connected therewith or delays in
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26.

27.

awarding contracts for other trades of the project or in
commencement or completion of such works or in
procuring Government controlled or other materials or in
obtaining water and power connections for construction
purposes or for any other reason whatsoever and the
Employer shall not be liable for any claim in respect
thereof. The Employer does not accept liability for any
sum besides the tender amount, subject to such

variations as are provided for herein.

The successful tenderer is bound to carry out any items
of work necessary for the completion of the job even
though such items are not included in the Schedule of
Quantities and rates. Schedule of instructions in respect
of such additional items and their quantities will be

issued in writing by the Bank’s Engineer.

The successful tenderer must co-ordinate with the other

contractors appointed by the Employer so that the
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28.

29.

execution of work shall proceed smoothly with the least
possible disturbance / delay and to the satisfaction of

the Bank’s Engineer.

The Contractor must bear in mind that all the works
shall be carried out strictly in accordance with the
Specifications, design drawings made by the Bank and
also in compliance with the requirements of the local
public authorities and to the requirements of the
Employer and no deviation on any account will be
permitted unless otherwise they are given in writing by
the Employer.

The successful tenderer should make his / their own
arrangement to obtain all materials required for the work.
The materials as far as procurable shall be first /
premium quality conforming to latest relevant Indian /
international standard code of provisions as mentioned

in schedule of quantities.
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30. Defective Materials: Any defects or faults in the materials

31.

supplied and in the work, done by the contractor which
may appear during execution of the work or within twelve
months shall upon the discretion of the Bank’s Engineer
be replaced or set right by the Contractor at his / their
own cost within 7 (seven) days of receiving such
directions. The Employer reserves the right to get the
work executed / work examined by other Government or
Private Agency and the directions of such agency shall

also be binding on the Contractor.

Approval of samples: The Contractor shall have to
produce samples of the material for Bank’s approval for
which no separate payment will be made. Approval of
the sample by the Employer will not relieve the
contractor from of his / their responsibility / obligation
about the specifications and other stipulations in the

contract.
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32.

33.

34.

The Contractor shall use materials of the makes /
manufacturers specified in the list of material of
approved make / brand / manufacturer contained in the
e-tender clauses, strictly as per the manufacturer’s
specifications.

Electricity and water shall be provided free of cost for
execution of the work at one point within the premises.
Contractor shall make his / their own arrangements for
conveying the same to the required locations. The
contractor shall, however, take care to ensure that no
undue wastage of electricity & water is caused.
Necessary safety measures as required by the Employer
shall be taken by the contractor to avoid any mishap.
The contractor shall be penalized by the Employer if

any laxity on his / their part is observed in this matter.

The Contractor shall strictly comply with the provisions

in the Safety & Fire Safety Codes annexed hereto.
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35.

36.

37.

38.

IS Code / other Code numbers wherever mentioned in
the tender shall be the latest version as on the date of
opening of tenders.

EMD / ‘Total Security Deposit’ for the Defect Liability of
the successful tenderer will be forfeited / invoked, if he

/ they fail to comply with any conditions of the Contract.

The tenderers must obtain for himself / themselves at
his / their own responsibility and at his / their own
expense all the information which may be necessary for
the purpose of making a tender and for entering into a
contract and must examine the drawings, inspect the
site of the work, acquaint himself / themselves with all
local conditions, means of access of the work, nature of

the work and all matters pertaining thereof.

Errors, Omission and Descriptions:
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39.

40.

Between the description of the item in General Specifications

and the detailed descriptions in the Schedule of Quantities

of the same item, the latter shall be adopted.

Clarifications if any, with respect to General Conditions,
Special Conditions, Scope of work, specifications, design
and drawings or any other matter required for submitting
the tender shall be obtained from the Bank’s Engineer
during working hours of the Bank, before submitting the
tenders. Once a tender is submitted, the matter will be
decided according to conditions in the tender, in the

absence of such authentic pre-clarification.

The contractor shall abide by and fulfil all requirements
laid down under the various provisions of Contract
Labour (Regulation and Abolition) Act, 1970 and the
rules framed there-under. The contractor shall submit to
the Employer the maximum number of Labors to be

engaged on a single day in the job. Any subsequent
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increase should be informed to the Employer without
delay. If the number of labourers employed for the job
are twenty or more, the contractor shall obtain the
license from the Regional Labour Commissioner. The
contractor should ensure payment of minimum wages to
all his / their labourers / workmen staff employed by him
/ them. He / They shall submit a certificate to the effect
that, he / they has / have actually paid all the dues of
all labourers of all designations / descriptions engaged
by him / them for completion of the awarded job / work
/ project at the rate which is not less than that prescribed
under the Minimum Wages Act, 1948 and they have
complied with the provisions of CLRA Act with regard
to providing essential amenities to contract labour.
Further, he / they may facilitate the Bank’s
representative(s) to verify and certify the veracity of such
certificate. The contractor shall be solely responsible for
any violation of provision of labour laws or any other

statutory provisions and shall further keep the Reserve
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Bank of India, Jammu indemnified from all acts of
omission, fault, breaches and / or any claim, demand,
loss, injury and expenses arising out from non-
compliance of the aforesaid statutory provisions. The
Employer will not be responsible for any accident, injury
caused to any labourer / staff of the Contractor deployed
at site, during the course of their work / duty / off duty
and thus the labourer / staff will not be entitled for any
compensation from the Employer. Under the
circumstances of contractor's failure to fulfil any of the
obligations hereunder and / or under the said Acts, rules
/ regulations and / or any bye-laws or rules framed
under or any of these, the Reserve Bank of India,
Jammu shall be entitled to recover any of such losses
or expenses, which it may have to suffer or incur on
account of such claims, demand, loss or injury, from the

contractor’'s payments and Security Deposit.
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41. The Contractor shall not disclose directly or indirectly
any information, materials and details of the Employer's
infrastructure / systems / equipment, etc., which may
come to the possession or knowledge of the Contractor
during the course of discharging its / their contractual
obligations in connection with this agreement, to any
third party and shall at all times hold the same in
strictest confidence. The Contractor shall treat the details
of the contract as private and confidential, except to the
extent necessary to carry out the obligations under it or
to comply with applicable laws. The Contractor shall not
publish, permit to be published or disclose any
particulars of the works in any trade or technical paper
or elsewhere without the previous written consent of the
Employer. The Contractor shall indemnify the Employer
for any loss suffered by the Employer as a result of
disclosure of any confidential information. Failure to
observe the above shall be treated as breach of contract

on the part of the Contractor and the Employer shall be
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42.

entitled to claim damages and pursue legal remedies.
The Contractor shall take all appropriate actions with
respect to its / their employees to ensure that the
obligations of nondisclosure of confidential information
under this Agreement is fully satisfied. The Contractor's
obligations with respect to non-disclosure and
confidentiality will survive the expiry or termination of

this agreement for whatever reason.

Prevention of sexual harassment at workplace: -

a) The contractor / agency shall be solely responsible for
full compliance with the provisions of “the Sexual
Harassment of women at workplace (Prevention, Prohibition
and Redressal) Act, 2013”. In case of any complaint of
sexual harassment against its / their employee/s within the
premises of the Employer, the complaint will be filed before
the Internal Complaints Committee constituted by the

Contractor / Agency and the Contractor
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/ Agency shall ensure appropriate action under the said Act

in respect of the complaint.

b) Any complaint of sexual harassment from any aggrieved
employee of the contractor against any employee of the
Employer shall be taken cognizance of by the Regional

Complaint Committee constituted by the Employer.

c) The contractor shall be responsible for any monetary
compensation that may need to be paid in case the
incident involves the employees of the contractor, for
instance any monetary relief to the Employer's employee,
if sexual violence by the employee of the contractor is

proved.

d) The contractor shall be responsible for educating its /

their employees about prevention of sexual harassment at

workplace and related issues.
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e) The contractor shall provide a complete and updated
list of its / their employees who are deployed within the

Employer’s premises.

| / We hereby declare that | / we have read and understood

the above instructions for guidance of tenderers.

Date: Signature of tenderer with seal

Place: Name and Address:

Accepted with Digital Signature Certificate
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4.1. SAFETY CODE

. There shall be maintained, in a readily available place
with First Aid appliances including adequate supply of

sterilized dressings and cotton wool.

. An injured person shall be taken to a public hospital
without any loss of time, in cases where the injury
necessitates hospitalization.

. Suitable and strong scaffolds should be provided for
workmen for all works that cannot safely be done from
ground / floor.

. No portable single ladder shall be over 8 meters in
length. The width between the side rails shall not be
less than 30 cm. (clear) and the distance between two
adjacent rungs shall not be more than 30 cm. When a
ladder is used an extra mazdoor shall be engaged for

holding the ladder.
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5. The excavated material shall not be placed within 1.5
meters of the edge of the trench or half of the depth
of trench whichever is more. All trenches and
excavations shall be provided with necessary fencing
and lighting.

6. Every opening in the floor of a building or in a working
platform shall be provided with suitable means to
prevent the fall of persons or materials by providing
suitable fencing or railing whose minimum height shall

be one meter.

7. No floor, roof or other part of the structure shall be so
overloaded with debris or materials as to render it
unsafe.

8. Workers employed on mixing and handling material
water proofing / structural repair chemicals, cement
mortar, concrete, etc., shall be provided with protective

footwear and rubber hand gloves.
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9.

10.

11.

12.

Safety belts shall be provided by the contractor and
used by the workmen while working from height of

more than 3 meters from ground level.

Those engaged in welding works shall be provided with

welder’s protective eye-shields and gloves.

(i) No paint / chemicals containing lead products shall
be used except in the form of paste or readymade
paint.

(i) Suitable facemasks should be supplied for use by
the workers when the chemicals / paint is applied using
spray guns or surface having lead paint dry rubbed

and scrapped.

Overalls shall be supplied by the Contractor to the
painters and adequate facilities shall be provided to
enable the working painters to wash during the periods

of cessation of work.
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13.

14.

15.

16.

Hoisting machines and tackles used in works, including
their attachments, anchorage and supports shall be in
perfect condition.

The ropes used in hosting or lowering material or as
means of supervision shall be of durable quality and

adequate strength and free from defects.

Additional safety net is to be provided to cover the
external work and to avoid any injury to the Employer’s
Staff / public / users of the premises. Personal
Protection Equipment (PPE) such as safety belts,
helmets, etc., shall be provided for the workers at the
contractor’'s cost and the contractor shall ensure that
the workers use the same while at work.

The area of work shall be barricaded and necessary
screens including strong frames / supporting system
shall be provided around the area to prevent spread of

chemicals / paints while applied.
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17.Any other safety norms to be followed for the work
shall be as per the relevant Indian Standards /

Construction practices.
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Vi.

Vii.

4.2. FIRE SAFETY CODE

Cutting / drilling machine and other electrically

operated equipment used at site
shall be plugged into correctly rated electrical outlets.

LPG used in ‘oxy-acetylene’ gas cutters shall be
‘industrial type’. iii. Only ISI marked 3 pin plug
and other appliances and equipment shall be used.

Electrical power cables / wires used shall not have

any joints and shall be properly

rated.

All Power supplies should be drawn through switch

boards installed with RCCB of 30 mA sensitivity.

All electrical appliances, i.e., welding, drilling, cutting
machine, air compressors, etc., shall be safely and
securely earthed to prevent leakage current while in
operation.

Before commencing the welding work for the first time

on any day, fire section shall be informed and only
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viii.

Xi.

Xii.

Xiii.

Xiv.

after the site inspection by the Fire officers /
Personnel, work shall be started.

Two buckets of water and sand shall be kept in an
easily accessible area on site. ix. Fire
extinguishers recommended and issued by fire
officers shall be kept on site.

Used chemical / paint drums shall be stored in specified
store only after closing them properly.

None of the passages near lift lobby and staircases shall
be used for stacking / dumping any kind of materials /
waste / debris.

None of the fire extinguishers shall be removed / shifted

from its designated
location.

Power supply shall be switched off from the mains when

equipments are not in use.

Any dust / debris generated from the work shall be
collected on daily basis, removed from site and stored

at the designated place in proper manner.
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XV.

XVi.

Place:

Date:

Battery operated emergency light / torches shall be
provided by the contractor to the workmen while working
beyond office hours.

All the electrical / mechanical / electro mechanical
appliance shall be connected to sufficiently rated circuit

breakers before tapping to a power source.

Seal & Signature of the tenderer
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5 General Conditions of the Contract (GCC)

5.1. The Conditions Herein before referred to

In constructing these conditions, the specification, schedule of
quantities and Contract Agreement, the following words shall have
the meaning herein assigned to them except where subject or
context otherwise requires.

a) "Employer" Shall mean the Reserve Bank of India

and shall include its assignee and

successors.
b) In the case of "Contractor shall mean a
company company incorporated under

19 and having its registered office

at and shall include its

successors and assigns.

c) "Site" Shall mean the site of the contract
works including any building and
erection thereon and any other land
(inclusively) as aforesaid allotted by

the Employer for the Contractor's use.
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d) "This Contract"

e) "Notice

writing"

)  "Act

Insolvency"

in

of

Shall mean the Article of Agreement,
the special conditions, the conditions,
the Appendix, the schedule of
quantities and specifications attached
hereto and duly signed.

Shall mean a notice in written, typed
or printed or written notice" characters
sent (unless delivered personally
otherwise proved to have been
received) by registered post to the
last known private or business
address or registered office of the
addressee and shall be deemed to
have been received when in the
ordinary course of post it would have
been delivered.

Shall mean any Act of insolvency as

defined by the Presidency Town
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g) "Net Prices"

Insolvency Act, or the provincial
insolvency Act or any Act amending
such original Act.

If in arriving at the contract amount
the Contractor shall have added to or
deducted from the total of items in
the e-tender any sum, either as a
percentage or otherwise, then net
price of any item in their tender shall
be the sum arrived at by adding to or
deducting from the actual figures
appearing in the e-tender as the price
of that the item a similar percentage
or proportionate sum provided always
that in determining the percentage or
proportion of the sum so added or
deducted by the Contractor the total

amount of the any Prime Cost items
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and provisional sums of money shall
be deducted from the total amount of
the e-tender. The expression "net
rates" or "net prices" when used with
reference to the contract or account
shall be held to mean rates or prices
SO arrived at.

h) "The works" mean ‘Re-carpeting of Bitumen Road
at Reserve Bank Staff Quarters,
Sector 9, Trikuta Nagar, Jammu’ as

provided herein.

Note: Words imparting persons include firms and corporation.
Words imparting the singular also include the plural and vice

versa where the context requires.

Scope of Contract:

The contractor shall carry out and complete the said work in
every respect in accordance with this Contract and with the
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directions of and to the satisfaction of Bank’s Engineer. The

Bank’s Engineer may in his / their absolute discretion and from

time-to-time issue further drawing and / or written instructions,

details directions and explanations which are hereafter

collectively referred to as the “Employer’s Instructions” in regard

to: -

f)

The variation or modification of design, quality or quantity
of works or the addition or omission or substitution of any

work.

Any discrepancy in the Drawings or between the Schedule

of Quantities and / or Drawings and / or Specification.

The removal from the site of any material brought thereon
by the Contractor and the substitution of any other material

therefore.

The removal and / or re-execution of any works executed

by the Contractor.

The dismissal from the works of any persons employed

there upon.

The opening up for inspection of any work covered up.
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g9) The amending and making good of any defects under

clause no. 21 hereof.

The Contractor shall forthwith comply with and duly execute any
work comprised of such Bank’s Engineer’s instructions provided
always that verbal instructions directions and explanations given
to the Contractor or his / their representative upon the works
by the Bank’s Engineer's shall, if involving a variation, be
confirmed in writing by the Contractor within seven days and if
not dissented from in writing within a further seven days by
Bank’s Engineer’s such shall be deemed to be Bank’s Engineer

’s instructions within the scope of the Contract.

3. Variations to be approved by the employer. The Contractor
shall submit a statement of variations giving quantity and
rates duly supported by analysis of rates, vouchers, etc. The
rates on scrutiny and final acceptance by Employer shall form
a supplementary tender. The Employer shall not be liable for
payment of such variations until these statements are

sanctioned by it.
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4. Drawings, Schedule of quantities and agreement: The
contract shall be executed in duplicate and the Bank’s
Engineer, the Employer and the Contractor shall be entitled
to one executed copy of each for his / their use. The
Contractor on the signing hereof shall be furnished by the
Bank’s Engineer free of cost, one copy of each of the said
Drawings and of the specification and one copy of all further
design drawings issued during the progress of the works.
Any further copies of design drawings required by the
contractor shall be paid for by him / them. The contractor
shall keep one copy of all the drawings on the works and
the Bank’s Engineer or his / their representative shall at all
reasonable times have access to the same. Before the issue
of the final certificate to the Contractor he / they shall
forthwith return to the Bank’s Engineer all the design drawings

and specifications.

5. Contractor to provide everything necessary at his / their cost:

The contractor shall provide at his / their cost everything
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necessary for proper execution of work according to the intent
and meaning of the drawings. Schedule of quantities and
specification taken together with whether the same may or
may not be particularly shown or described therein provided
that the same can reasonably be inferred there from and if
the contractor finds any discrepancy in drawings or between
the drawings schedule of quantities and specifications, he /
they shall immediately and in writing refer the same to Bank’s
Engineer who shall decide which is to be followed. Between
drawings & specifications / schedule of quantities, schedule

of quantities will prevail.

6. Authorities, notices and patents: (i) The contractor shall
confirm to the provisions of any Act of legislature relating to
the works and to regulations and bye-laws of any authority
and of any water, electric supply and other companies and /
or authorities with whose, systems the structure is proposed
to be connected and shall, before making any variations form

the drawings or Specifications that may be necessitated by
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so conforming, give to the Bank’s Engineer written notice,
specifying the variation proposed to be made and the reason
for making it and apply for instruction thereon. In case the
Contractor shall not within ten days receive such instructions,
he / they shall proceed with the work conforming to the
provisions, regulations or bye-laws in question and any
variation so necessitated shall be dealt with under Clause

no.18 thereof.

(ii) The Contractor shall bring to the attention of the Bank’s
Engineer all notices required by the said Acts, regulations or
bye-laws to be given to any authority and pay to such authority
or to any public office all fees that may be properly chargeable
in respect of the works and lodge the receipts with the Bank’s

Engineer.

(iii) The contractor shall indemnify the Employer against all
claims in respect of patent rights and shall defend all action

arising from such claims and shall himself / themselves pay all

77



royalties, license fees, damages, cost and charges of all and

every sort that may be legally incurred in respect thereof.

7. Setting out of works: The Contractor shall set out the works
and shall be responsible for the true and perfect setting out
of the same and for correctness of the positions, levels,
dimensions and alignment of all parts thereof and got
approved prior to proceeding of work. If the contractor fails
in his / their role, any errors / defects it shall be rectified at
his / their own expense to the satisfaction of the Bank /

Employer.

8. Materials and workmanship to confirm to description: All
materials and workmanship shall so far as procurable be of
respective kinds described in the Schedule of Quantities and
/ or Specifications and in accordance with the Bank’s
Engineer’s instructions and the Contractor shall upon the
request of Bank’s Engineer furnish him / them with all
invoices, accounts, receipts and other vouchers to prove that

the materials comply therewith. The Contractor shall arrange
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for and / or carry out test of any materials, as per relevant
IS provisions through the reputed laboratories prior to use in
the work, if so desired by the Employer. The contractor shall
arrange for manufactures’ test certificate for any material
which the Bank may require from time to time before
execution using intended material. Testing of material (Third
Party Test) shall be carried out through a Government /
Approved Laboratory and testing charges, as per actuals shall
be reimbursed by the Employer on production of vouchers /

paid receipt.

. Contractor's superintendence and representative on the
works: The Contractor shall give all necessary personal
superintendence during execution of works and as long
thereafter as the Bank’'s Engineer may consider necessary
until the expiry of “Defects Liability Period” stated in the
Appendix hereto. The Contractor shall also during the whole

time the works are in progress employ a competent, qualified
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10.

1.

and experienced Engineer who shall be regularly in
attendance at works while men are at work. Any directions
explanation, instructions or notices given by Bank’s Engineer

to such representative shall be held to be given to Contractor.

Dismissal of Workmen: The Contractor shall on request of
the Bank’s Engineer, immediately dismiss from works any
person employed thereon by him / them, who may, in the
opinion of the Bank’s Engineer, be incompetent or misconduct
himself / themselves and such persons shall not be again

employed on works without permission of the Consultant.

Access to Works: The Employer, the Bank’s Engineer and
his / their respective representatives shall at all reasonable
times have free access to the work and / or to the workshops,
factories or other places where materials are lying or from
which they are being obtained and the Contractor shall give
every facility to the Employer, Bank’s Engineer and their
representatives necessary for inspections and examination

and test of materials and workmanship. No person not
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authorized by the Employer or Bank’s Engineer except the
representatives of public authorities shall be allowed on the

works at any time.

12. Assistant Manager (Tech.) / Manager (Tech.):

() The term Assistant Manager (Tech.) / Manger (Tech.) shall
mean the person’s appointed and paid by the employer. The
contractor shall afford the Assistant Manager (Tech.) / Manager
(Tech.) every facility and assistance for inspecting the works
and materials and for checking and measuring the works and

materials.

(ii) The Assistant Manager (Tech.) / Manger (Tech.) or any
representative of the Employer shall have power to give notice
to the Contractor or to his / their representative of non-approval
of any work or materials. The work will from time to time be
examined by the Assistant Manager (Tech.) / Manger (Tech.),
but such examination shall not in any way exonerate the
Contractor form the obligation to remedy any defects which may

be found to exist at any stage of the works after the same is
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completed. Subject to the limitation of this clause the Contractor

shall take instructions only from the Bank’s Engineer.

13. Assignment and Subletting: The whole of the works included
in the Contract shall be executed by the contractor and the
Contractor shall not directly or indirectly transfer, assign or
under-let the Contract or any part / share thereof or any
interest therein without prior written consent of Employers
and no undertaking shall relieve the Contractor from the full
and entire responsibility of the Contract or from active

superintendence of the works during their progress.

14. Alterations, additions, omissions: No alteration, omission or
variation shall vitiate this Contract except instructions / notice
of employer (through Bank’s Engineer) at any time during the
progress of works to make any alterations in or additions to
or omissions from the works or any alteration in the kind or
quality of materials to be used therein and shall give notice

thereof in writing under its / their hand to the Contractor. The
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15.

Contractor shall alter, add to or omit from, as the case may
be, in accordance with such notice, but the Contractor shall
not do any work extra to or make any alterations or additions
to or omissions from the works or any deviation from any of
the provisions of the Contract, Stipulation, Specification or
Contract Drawings without the previous consent in writing of
the Bank’s Engineer and the value of such extras, alterations,
additions or omissions shall in all cases be determined by
the Bank’s Engineer with prior approval in writing of the
Employer in accordance with provisions of Clause no.17
hereof and the same shall be added to or deducted from the

Contract Amount, as the case may be.

Schedule of Quantities: The Schedule of Quantities, unless
otherwise stated shall be deemed to have been prepared in
accordance with the Standard Method of Measurement
specified in relevant IS code. Any error in description or in
quantity or in omission of items from the Schedule of

Quantities shall not vitiate this contract but shall be rectified
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16.

17.

(i)

and the value thereof, as ascertained under Clause no.18
hereof, shall be added to or deducted from the Contract
Amount (as the case may be) provided that no rectification
of errors, if any, shall be allowed in the Contractor’'s Schedule

of Rates.

Sufficiency of Schedule of Quantities: The Contractor shall
be deemed to have satisfied himself before tendering as to
the correctness and sufficiency of his / their tender for the
works and of the prices stated in the Schedule of Quantities
and / or the Schedule of Rates and Prices which rates and
prices shall cover all his / their matters and things necessary

for the proper completion of the works.

Measurement of Works:

The Bank’s Engineer may from time to time intimate to

the Contractor and the Employer that he / they requires the

works to be measured and the Contractor shall forthwith attend

or send a qualified agent to assist the Bank’s Engineer or the

Bank’s Engineer's representative or the Assistant Manager
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(Tech.) / Manager (Tech.) in taking such measurements and
calculations and to furnish all particulars or to give all assistance
required by any of them. Should the Contractor not attend or
neglect or omit to send such an agent, then the measurements
taken by the Bank’s Engineer or a person approved by him /
her shall be taken to be correct measurements of the works.
Such measurements shall be taken in accordance with the
Method of Measurements detailed in the latest relevant IS codes

of practice.

(ii) The Contractor or his / their Agent may at the time of
measurement take such notes and measurements as he / they

may require.

(iii) All authorized extra works, omissions and all variations
made with the Bank’s Engineer’s instructions or subsequently
conveyed in writing (with the prior approval in writing of the

Employer) shall be included in such measurements.

18. Prices for ascertainment of Extras: The Contractor may,

when authorized and shall, when directed, in writing by the
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Bank’s Engineer with the approval of the Employer add to, omit
from or vary the works shown upon the drawings or described
in the specifications or included in the Schedule of quantities,
but the Contractor shall make no addition, omission or variation
without such authorization or direction. A verbal authority or
direction by the Bank’s Engineer shall, if confirmed by them in
writing within seven days, be deemed to have been given in
writing. No claim for an extra shall be allowed unless it shall
have been executed under provisions of Clause no.6 hereof or
by the authority of the Bank’s Engineer with the concurrence of
the employer as herein, mentioned. Any such extra is herein
referred to as authorized extra and shall be made in accordance

with the following provisions.

(@) (i) Net rates or prices in tender shall determine the
valuation of extra work where such extra work is of similar
character and executed under similar conditions as the work

priced therein.
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(i) Rates for all items, wherever possible, should be derived

out of the rates given in the Priced Schedule of Quantities.

() The net prices of the original tender shall determine the value
of the items omitted. If omissions vary the conditions under
which any remaining items of works are carried out, the prices

for the same shall be valued under sub-clause (c) hereof.

) Where the extra works are not of similar character and / or
executed under similar conditions as aforesaid or where the
omissions vary the conditions under which any remaining items
of works are carried out or if the amount of any omissions or
additions relative to the amount of
the whole of the contract woks or to any part thereof shall be
such that in the opinion of the Bank’s Engineer the net rate of
price contained in the Priced Schedule of Quantities or tender
or for any item of the works involves loss or expense beyond
that reasonably contemplated by the Contractor or is by reason
of such omission or addition rendered unreasonable or in

applicable, the Bank’s Engineer shall fix such other rate or price
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(d)

as in the circumstances it shall think reasonable and proper

with the prior approval in writing of the Employer.

Where extra work cannot be properly measured or valued, the
contactor shall be allowed day work prices as the net rates
stated in the tender of the Priced Schedule of Quantities or if
not so stated, then in accordance with the local day work rates
and wages for the districts provided that in either case, vouchers
specifying the daily time (and if required by the Bank’s Engineer,
the workman’s names) and materials employed be delivered for
verification to the Bank’s Engineer or his / her representative at
or before the end of the week following that in which the work

has been executed.

e) The measurement and valuation in respect of the contract shall

be completed within the “Period of final measurements” stated
in the Appendix or if not stated then within three months of the
completion of the Contract works as defined in Clause no.22

hereof.
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¢ It is further, clarified that for all such authorized extra items
where rates cannot be derived from tender, the contractor shall
submit rates, supported by rate analysis worked out based on
CPWD schedule of rate analysis or for items not available in
CPWD schedule, based on the market rate with the “actual cost
basis”, plus 15% towards establishment charges, contractor’s
overheads and profit. Such items will not be eligible for

escalation.

(99 The Contractor should note that unless otherwise stated the
tender is strictly on item rate basis and his / her attention is /
are drawn to the fact that rates for each and every item should
be correct, workable and self- supporting. The quantities in the
Schedule of Quantities approximately indicate the total extent of
work but may vary to any extent and may even be omitted thus
altering the aggregate value of contract. However, during actual
execution of work if the quantities exceeds by more than 25%
of tender quantities, the quantity of such items executed, by the

authority of the Engineer of the project and with the concurrence
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of employer, in excess of 25% of tender quantity shall be
considered as extra item of work for which the contractor shall
submit fresh rates supported by rate analysis worked on actual
cost basis + 15% towards the establishment charges, contractors
overhead & profit. The rates for all such items of work, being
current ones, will not be eligible for price adjustment due to
increase or decrease in prices or materials and labour rates as
per escalation formula, if any, given in the tender. If any of the
items of work is omitted from the accepted tender at the sole
discretion of employer, the contractor shall not be entitled to

any claim on this account.

(hy Wherever 7basic rate / basic price for the material s specified,
the contractor should furnish to Employer for verifications all the
paid bills. The purchase rate shall be got approved from the
Bank’'s Engineer before purchasing such materials. The
adjustment in price of materials shall be made only on the
measured quantity with 15% towards Over heads and profit.

The basic prices are ex-go down prices exclusive of GST. The
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contractor shall consider factors such as transport, handling,

loading and unloading, etc., while quoting rates for such items.

19. Unfixed materials when taken into account to be the
property of the employer: Where in any Certificate (of which
the Contractor has received payment), the Bank’s Engineer has
included the value of any unfixed materials intended for and /
or placed on or adjacent to the works such materials shall
become the property of the Employer and they shall not be
removed except for use upon the works, without the written
authority of the Bank’s Engineer. The contractor shall be liable

for any loss of or damage to such materials.

20. Removal of Improper Works: The Employer shall during
the progress of works, have power to order in writing from time
to time the removal of works within such reasonable time or
times as may be specified in the order or any materials which
in the opinion of the Bank’s Engineer are not in accordance
with the Specifications or the instructions of the Bank’s

Engineer, the substitution of proper materials and the removal
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and proper re-execution of any work executed with materials or
workmanship not in accordance with the Drawings and
Specifications or instruction and the Contractor shall forthwith
carry out such order at his / their own cost. In case of default
on the part of the contractor to carry out such order, the
Employer shall have the power to employ and pay other persons
to carry out the same and all expenses consequent thereon or
incidental thereto, as certified by the Bank’s Engineer shall be
borne by the Contractor or may be deducted by the Employer

from any money due or that may become due to the Contractor.

21. Defects after virtual completion: Any defect, leakage,
delamination, heaving up, shrinkage, settlement or other faults
which may appear within the “Defects Liability / Performance
Guarantee Period”, stated in the Appendix hereto, arising in the
opinion of the Bank’s Engineer from materials or workmanship
not in accordance with the contract, shall upon the directions
in writing of the Bank’s Engineer and within such reasonable

time as shall be specified therein, be amended and made good
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by the Contractor, at his / their own cost and in case of default,
the Employer may employ and pay other persons to amend
and make good such defects, shrinkage, settlement or other
faults and all damages loss and expenses consequent thereon
or incidental thereon or incidental there to shall be made good
and borne by the Contractor and such damage, loss and
expenses shall be recoverable from him / them by the Employer
or may be deducted by the Employer, upon the Bank’s
Engineer's Certificate in writing from any money due or that
may become due to the Contractor or the

Employer may in lieu of such amending and making good by
the Contractor deduct from any moneys due to the Contractor
a sum, to be determined by the Bank’s Engineer equivalent to
the cost of amending such work and in the event of the amount
retained under Clause no.32 hereof being insufficient, recover
the balance from Contractor, together with any expenses the
Employer may have incurred in connection therewith. Should
any defective work have been done or material supplied by any

sub-contractor employed on works who has been nominated or
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approved by the Bank’s Engineer as provided in Clauses no.13
and 23 hereof, the Contractor shall be liable to make good in
the same manner as if such work or material had been done
or supplied by Contractor and been subject to the provisions of
this Clause and Clause no.2 hereof. The Contractor shall remain
liable under the provisions of this Clause notwithstanding the
signing of any Certificate or passing of any accounts, by Bank’s

Engineer.

22, Certificate of virtual completion and defects liability period:
The works shall not be considered as completed until the Bank’s
Engineer has certified in writing that they have been virtually
completed. The Defects Liability Period shall commence from

the date of such Certificate.

23, Nominated Sub-Contractor: All Specialists, Merchants,
Tradesmen and other executing any work of supplying and
fixing any goods for which prime cost prices or provisional sums
are included in the Schedule of Quantities and / or specification

who may be nominated or selected by the Bank’s Engineer are
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hereby declared to be Sub-Contractors employed by the
Contractor and are herein referred to as nominated Sub-

Contractors.

No nominated Sub-Contractor shall be employed on or in
connection with the works against the Contractor shall make
reasonable objections or (Save where the “Bank’s Engineer and
Contractor shall otherwise agree) who will not enter into a

Contract, provided:

a) That the nominated Sub-Contractor shall indemnify the
Contractor against the same obligations in respect of the
Sub-Contract as the Contractor is under in the respect of

this Contract.

b) That the nominated Sub-Contractor shall indemnify the
Contractor against claims in respect of any negligence by
the Sub-Contractor, his servants or agents or any misuse by
him or them of any scaffolding or other plants, the property
of the contractor or under any Workman’s Compensation Act
ion force.
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c)

24,

Payment shall be made to the nominated Sub-Contractor
within fourteen days of his / their receipt of the Bank’s
Engineer’'s Certificate provided that before any Certificate is
issued, the contractor shall upon request furnish to the Bank’s
Engineer proof that all nominated Sub-Contractor’'s accounts,
included in previous Certificates have been duly discharged,
in default whereof the Employer may pay the same upon a
certificate of the Bank’s Engineer and deduct the amount

thereof from any sums due to the Contractor.

The exercise of this power shall not create privacy of contract

as between Employer and Sub-Contractor.

Other persons employed by the employer: The Employer
reserves the right with the concurrence of the Bank’s Engineer
to use premises and any portions of the site for the execution
of any work not included in this Contract which it may desire
to have carried out by other persons and the Contractor shall
allow all reasonable facilities for the execution of such work

but shall not be required to provide any plant or material for
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the execution of such work except by special arrangement
with the Employer. Such work shall be carried out in such
manner as not to impede the progress of works included in
Contract and the Contractor shall not be responsible for any
damage or delay which may happen to or occasioned by

such work.

25. Insurance with respect to damages to person and property:

(i) The Contractor shall be responsible for all injury or damage
to persons, animals or things and for all damage to property
which may arise from any factor omission on the part of the
Contractor or any Sub-Contractor or any nominated Sub-
Contractor or any of his / their employees. The liability under
this clause shall cover also, inter alia damages to structures,
whether immediately adjacent to the works or otherwise, any
damage to roads, streets, footpaths, bridges as well as damage
caused to the buildings and other structures and works forming
the subject matter of this contract. The contractor shall also be

responsible for any damage caused to the building and other
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structures and works forming the subject matter of this contract
due to rain, wind, frost or other inclemency of weather. The
contractor shall, indemnify and keep indemnified the Employer
and hold him / them harmless in respect of all and any loss
and expenses arising from any such injury or damage to
persons or property as aforesaid and also against any claim
made in respect of injury or damage, whether under any statute
or otherwise and also in respect of any award or compensation

or damage consequent upon such claims.

(i) The Contractor shall, at his / their own expense, effect and
maintain till issue of the virtual completion certificate under this
contract, with an insurance company approved by the Employer,
an All Risk Policy for Insurance for the full amount of the
contract including earthquake risk in the joint names of the
employer and the contractor (the name of the former being
placed first in the policy) against all risk policy for contractors
and deposit such policy or policies with the employer before

commencing the works. In case of non-submission of the same
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by the contractor, the employer shall obtain such insurance at

the contractor’s cost.

GinThe contractor shall reinstate all damage of every sort
mentioned in this Clause so as to do delivery of the whole of
the works complete and perfect in every respect and so as to
make good or otherwise satisfy all claims for damage to

property of third parties.

(iv) The Contractor shall also indemnify and keep indemnified
the Employer against all claims which may be made against
the Employer by any person in respect of anything which may
arise in respect of the works or in consequence thereof and
shall at his / their own expense, effect and maintain until the
virtual completion of the contract, with an Insurance Company
approved by the employer a policy of Insurance in the joint
names of the Employer and the Contractor (name of the former
being placed first in the policy) against such risk and deposit
such policy or policies before commencement of the works. The

minimum limit of the coverage under the policy shall be Rs.2
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lakh per person for any one accident or occurrence and Rs.5
lakh in respect of damage to property for any one accident or
occurrence subject to an overall ceiling of Rs.10 lakh. The
contractor shall also indemnify the employer against all claim
which may be made upon the Employer, whether under the
Workmen’s Compensation Act or any other statute in force,
during the currency of this contract or at Common Law in
respect of any employee of the contractor or of Sub-Contractor
and shall at his / their own expense effect and maintain until
the virtual completion of the contract or with an Insurance
Company, approved by the Employer, a policy of insurance
against such risks and deposit such policy or policies with the

Employer from time to time during the currency of this contract.

v)In default of the contractor insuring as providing above, the
employer may so insure and may deduct the premiums paid
from any moneys due or which may become due to the

contractor.
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(vi) The contractor shall be responsible for any liability which
may not be covered by the Insurance Policies referred to above
and also for all other damages to any person, animal or
defective carrying out of this contract, whatever, may be the

reasons due to which the damage shall have been caused.

(vii) The contractor shall also indemnify and keep Indemnified
the Employer against all and any costs, charges or expenses
arising out of any claim or proceedings relating to the works
and also in respect of any of damage or compensation arising
there from.

(viii) Without prejudice to the other rights of the employer
against contractor in respect of such default, the employer shall
be entitled to deduct from any sums payable to the contractor
the amount of any damages, compensation costs, charges and
other expenses paid by the employer and which are payable

to the contractor under this clause.

(ix) The Contractor shall upon settlement by the insurer

pursuant to a policy taken under this clause, proceed with due
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diligence to re-build or repair the works destroyed or damaged.
In this event all the monies received from Insurer in respect of
such damage shall be paid to Contractor and the contractor
shall not be entitled to any further payment in respect of
expenditure incurred for re- building or repairing of materials or

goods destroyed or damaged.

x) The contractor, in case of re-building or reinstatement after
damage shall be entitled to such extension of time for
completion as the Bank’s Engineer may deem fit, but shall,
however, not be entitled to reimbursement by the employer of
any shortfall or deficiency in the amount finally paid by the

insurer in settlement of any claim arising as set out herein,

(i) Without prejudice to his / their liability under this clause,
the contractor shall also cause all nominated sub-contractors to
effect, for his / their respective portions of works, similar policies
of insurance in accordance with the provisions of this clause
and shall produce or cause to produce to the employer such

policies. The contractor shall not permit a nominated
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subcontractor to commence work at the site unless the said
insurance policies are submitted. In the event of failure of the
sub-contractor to take out such a policy of insurance before
commencing the works at site, the contractor shall be
responsible for any claim or damage attributable to the said

sub-contractor.

26. Date of commencement and completion: The Contractor shall
be allowed admittance to the site on the “Date of
Commencement” stated in the Appendix hereto or such later
date as may be specified by the Bank’s Engineer and he /
they shall there upon and forthwith begin the works and shall
regularly proceed with and complete the same (except such
painting or other decorative work as the Bank’s Engineer may
desire to delay on or before the “Date of Completion” stated
in the Appendix subject nevertheless to the provisions for

extension of time hereinafter contained.

27. Liquidated Damage for non-completion: If the Contractor fails

to complete the works within the stipulated time as in
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28.

Appendix or within any extended time under Clause no.28
hereof and the Bank’s Engineer certifies in writing that in his
/ their opinion the same ought reasonably to have been
completed, the Contractor shall pay the Employer the sum
named in Appendix as “Liquidated Damages” for the period
during which the said work shall so remain incomplete and
the employer may deduct such damages from any moneys
due to Contractor.

Delay and Extension of time: If in the opinion of the Bank’s
Engineer the works be delayed (a) by force majeure or (b)
by reason of any exceptionally inclement weather or (c) by
reason of proceedings taken or threatened by or dispute with
adjoining or neighbouring owners or public authorities arising
otherwise than through the Contractor's own default or (d) by
the works of delays of other Contractors or Tradesmen
engaged or nominated by the Employer or the Bank’s
Engineer and not referred to in the Schedule of Quantities
and / or Specification or (e) by reason of Bank’s Engineer’s

instructions as per Clause no.2 hereof (f) by reason of civil
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29.

commotion, local combination of workmen or strike or lockout
affecting any of the building trades or (g) in consequences
of Contractor not having received in due time necessary
instructions from the Bank’s Engineer for which he / she
specifically applied in writing or (h) from other causes which
the Bank’s Engineer may certify as beyond the control of
contractor or (i) in the event, the value of work exceed the
value of priced Scheduled of Quantities owing to variation,
the Bank’s Engineer may with previous approval in writing of
Employer make a fair and reasonable extension of time for
completion of Contract Works, in case of such strike or
lockout the Contractor shall nevertheless constantly use his /
their endeavours to prevent delay and shall do all that may
reasonably be required to the satisfaction of the Bank’s

Engineer to proceed with work.

Failure of the contractor to comply with the Bank’s Engineer’s
instructions: If the Contractor after receipt of written notice

from the Bank’s Engineer requiring compliance within ten
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30.

days fails to comply with such further drawings and / or
Bank’s Engineer instructions, the Employer may employ and
pay other persons to execute any such work whatsoever that
may be necessary to give effect thereto and all costs incurred
in connection therewith shall be recoverable from the
Contractor by the Employer on the Certificate of the Bank’s
Engineer as a debt or may be deducted by him / them from

any money due to the Contractor.

Termination of Contract by the employer:

If the contractor being an individual or a firm commits any
“act of insolvency” or shall be adjudged an insolvent or being
an incorporated Company shall have an order for compulsory
winding up made against it or pass an effective resolution
for winding up voluntarily or subject to supervision of Court
and the Official Assignee or Liquidator in such acts of
insolvency or winding up, as the case may be, shall be
unable within seven days after notice to him / them requiring

him / them to do so, to show to the reasonable satisfaction
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of the Bank’s Engineer that he / they is / are able to carry
out and fulfil the Contract and to give security therefore, if

so required by the Bank’s Engineer.

@) Or if the Contractor (whether an individual, firm or
incorporated Company) shall suffer execution or other process
of Court attaching property to be issued against the
Contractor or shall suffer any payment under this Contract to
be attached by or on behalf of any of the creditors of the

Contractor.

(i) Or shall assign or sublet this Contract without the consent in
writing of the Employer first had and obtained. Or shall
charge or encumber this Contract or any payments due of

which may become due to the Contractor hereunder.

(v) Or if the Bank’s Engineer shall certify in writing to the

Employer that the Contractor,
Has abandoned the Contract, or

Has failed to commence the works or has without any lawful
excuse under these Conditions suspended the progress of

107



works for fourteen days after receiving from the Bank’s Engineer

notice to proceed or

Has failed to proceed with the works with such due diligence
and failed to make such due progress as would enable the
works to be completed within the time agreed upon or Has
failed to remove materials from the site or to pull down and
replace work for seven days after receiving the Bank’s
Engineer’'s written notice that the said materials or work were
condemned and rejected by the Bank’s Engineer under these

conditions, or

Has neglected or failed persistently to observe and perform all
or any of the acts, matters of things by this Contract to be
observed and performed by the Contractor for seven days after
written notice shall have been given to the Contractor requiring

the Contractor to observe or perform the same.

(v) Then and in any of the said cases the Employer may,
notwithstanding any previous waiver, after giving seven days’

notice in writing to the Contractor, determine the Contract, but
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without thereby affecting the powers of the Bank’s Engineer or
the obligations and liabilities of the contractor, the whole of
which shall continue in force as fully as if the Contract had not
been so determined and as if the works subsequently executed
had been executed by or on behalf of the Contractor. And
further, the Employer by his / their agents or servants may
enter upon and take possession of the works and all plant,
tools, scaffolding, sheds, machinery steam and other power
utensils and materials lying upon the premises or the adjoining
lands or roads and use the same as its / their own property or
may employ the same by means of his / their own servants
and workmen in carrying on and completing the works or by
employing any other Contractor or other person or persons to
complete the works and the Contractor shall not in any way
interrupt or do any act, matter or thing to prevent or hinder
such other Contractor or other person or persons employed for
completing and finishing of the work using the materials and
plant for the works. When the works shall be completed or as

soon thereafter as convenient the Bank’s Engineer shall give a
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notice in writing to the Contractor to remove his / their surplus
materials and plant and should the Contractor fail to do so
within a period of fourteen days after receipt thereof by him /
them, the Employer may sell the same by public auction and
give credit to the Contractor for the net amount realized. The
Bank’s Engineer shall thereafter ascertain and certify in writing
under his / their hand what (if anything) shall be due or payable
to or by the Employer, for the value of the said plant and
materials so taken possession of by the Employer and the
expense or loss which the Employer shall have been put to in
procuring the works to be completed and the amount, if any,
owning to the Contractor and the amount which shall be so
certified shall thereupon be paid by the Employer to the
Contractor or by the Contractor to the Employer, as the case
may be and the Certificate of the Bank’s Engineer shall be

final and conclusive between the parties.

31. Termination of Contract by the Contractor:
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If the payment of the amount payable by the Employer under
Certificate of the Bank’s Engineer shall be in arrears and
unpaid for thirty days after notice in writing requiring payment
of the amount as aforesaid shall have been given by the
Contractor to the Employer or if the Employer interferes with or
obstructs the issue of any such Certificate or if the Employer
shall repudiate the Contractor of if the works be stopped for
three months under the order of the Bank’s Engineer or the
Employer or by any injunction or other order of any Court of
Law, then and in any of the said cases the Contractor shall be
at Liberty to determine the Contract by notice in writing to the
Employer through the Bank’s Engineer and he / they shall be
entitled to recover from the Employer, payment for all works
executed and for any loss he / they may sustain upon any
plant or materials supplied or purchased or prepared for the

purpose of the Contract.

In arriving at the amount of such payment the net rates

contained in the Contractor’s original Tender shall be followed
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or where the same may not apply valuation shall be made in

accordance with Clause no.18 hereof.

32. Certificates & payments:

(a) The Contractor shall be paid by the Employer from time
to time by instalments under Interim Certificates to be issued
by the Bank’s Engineer to the Contractor on account of the
works executed when in the opinion of the Bank’s Engineer,
work to the approximate value named in the Appendix as ‘Value
of work for Interim Certificates’ (or less at the reasonable
discretion of the Bank) has been executed in accordance with
this Contract, subject, however, to a retention of the percentage
of such value named in the Appendix hereto as ‘Retention
Percentage for Interim Certificates’ until the total amount
retained shall reach the sum named in Appendix as ‘Total
Retention Money’ after which time instalments shall be up to
the full value of the work subsequently so executed and fixed
in the building. The Bank’s Engineer may in his / her discretion

include the Interim Certificate such amount as he / she may
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consider proper on account of materials delivered upon the site
by the Contractor for use in the works. And when the works
have been virtually completed and the Bank’s Engineer shall
have certified in writing that they have been completed, the
Contractor shall be paid by the Employer in accordance with
the Certificate to be issued by the Bank’s Engineer the sum of
money named in the Appendix as ‘Instalment after Virtual
Completion’ being a part of the said Total Retention Money.
And the Contractor shall be entitled to payment of final balance
in accordance with the Final Certificate to be issued in writing
by the Bank’s Engineer at the expiration of the period referred
to as ‘Defect Liability Period’ in the Appendix hereto from the
date of Virtual Completion or as soon as after the expiration of
such period as the works shall have been finally completed and
all defect made good according to the true intent and meaning
hereof whichever shall last happen, provided always that the
issue by the Bank’s Engineer of any Certificate during the
progress of works or at or after their completion shall not relive

the contractor from his / their liability under Clause no.2 and
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21, not relieve the contractor of his / their inability in cases of
fraud, dishonesty or fraudulent concealment relating of works or
material or to any matter dealt with in the Certificate and in
case of all defects and insufficiencies in the works or materials
which a reasonable examination would not have disclosed. No
certificate of the Bank’s Engineer shall of itself be conclusive
evidence that any works or materials to which it relates are in
accordance with the Contract neither will the Contractor have a
claim for any amounts which the Bank’s Engineer might have
certified in any interim bill and paid by the Employer and which
might subsequently be discovered as not payable and in this

respect the Employer’s decision shall be final and binding.

(b) The Contractor has to submit along with his / their all-
running account bills and final bill, a statement showing the
details as well as the quantities of cement, steel and other
building materials procured by him / them up to the date of the
bill for verification of the same before settlement of such bills

by the Employer.
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(c) The Bank’s Engineer shall have power to withhold any
Certificates if the works or any parts thereof are not being

carried out to his / her satisfaction.

(d) The Bank’s Engineer may make any correction in any
previous Certificate which shall have been issued by him / her.
(e) No certificate of payment shall be issued by the Bank’s

Engineer if the Contractor fails to insure the works and keep

them insured till the issue of the Virtual Completion Certificate.

() Payment upon the Bank’s Engineer's Certificate shall be
made within the periods named in the Appendix as ‘Period for
honour of Certificates’ after such Certificates have been

delivered to the Employer.

33. Delayed Payment: Any amounts payable by the Employer to
the Contractor in pursuance of any certificate given by the
Bank’s Engineer hereunder shall, if not paid within the ‘Period
of honouring certificates’ named in the Appendix, carry
interest at the rate named in the Appendix as the ‘Rate of

Interest for delayed payment’ from the date upon which such
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sum ought to have been paid by the Employer until the

payment.

34. Matters to be finally decided by the bank: The decision,
opinion, direction, Certificate (except for payment) with
respect to all or any of the mattes under Clause no. 2 (a),
2 (b), 4, 7, 12, 20, 28 (a, c, d, e, f) hereof (which matters
are herein referred to as excepted matters) shall be final and
conclusive and binding on the parties hereto and shall be
without appeal. Any other decision, opinion, direction,
certificate or valuation of the Bank’s Engineer or any refusal
of the Bank’s Engineer to give any of the same, shall be
subject to the right of Arbitration and review under Clause
no.35 hereof in the same way in all respects (including the
provisions as to opening reference) as if it were a decision

of the Bank’s Engineer.

35. Settlement of Disputes through Arbitration:
(a) All disputes and difference of any kind whatever arising out

of or in connection with the contract or the carrying out of the
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works (whether during the progress of works or within 12
months from the date of virtual completion of work and whether
before or within 12 months of determination abandonment or
breach of contract) shall be referred to giving inter-alia full
details of the matter under dispute like quantities, rates, amount
claimed and the reason thereto and settled by the Employer
who shall state its / their decision in writing. Such decision may
be in the form of a Final Certificate or otherwise. The decision
of the Employer with respect to any of the exempted matter
shall be final and without appeal as stated in Clause no.34
hereof. But if the contractor be dissatisfied on any other matter,
the contractor may within 28 days after receiving notice of such
decision upon, shall submit in writing for arbitration. Such written
notice shall specify the matters, which are in dispute of
difference of which such written notice has been given. If both
the parties agree, a single arbitrator would be appointed for the
purpose. In case no agreement could be reached on the
appointment of single arbitrator, both the parties will hominate

one person each as an arbitrator on his / their behalf. The two
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arbitrators nominated by the parties shall hominate one more
person to act as third arbitrator or umpire. (b) The Arbitrator or
Arbitrators, as the case may be, shall have power to open up,
review and revise any certificate, opinion, decision, requisition
or notice, save in regard to the exempted matters, referred to
in the preceding Clause and to determine all matters in dispute
which shall be submitted to arbitration and of which notice shall

have been given as aforesaid.

(c) The arbitrator or Arbitrators, as the case may be, shall
make his or their award within one year (or such further
extended time as may be decided by him or them as the case
may be with the consent of parties) from the date of entering
on the reference. In case during arbitration proceedings the
parties mutually settle, compromise their dispute of difference,
on the parties filling their joint memorandum of the settlement
of compromise, the arbitrator or the arbitrators as the case may
be, shall make an award in terms of such settlement of

compromise.
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(d) Upon any such reference, the decision on the cost
incidental to the reference and award respectively shall be in
the discretion of the Arbitrator or Arbitrators as the case may
be, who may determine the amount thereof or direct the same
to be taxed as between party and party and shall direct by
whom and whom and in what matter the same shall be borne

and paid.

(e) This submission shall be deemed to be a submission to
arbitration within the meaning of the Indian Arbitration and
Conciliation Act, 1996 or any statutory modification thereof. The
award of the Arbitrator or Arbitrators, as the case may be, shall
be final and binding on the parties. It is agreed that the
Contractor shall not delay the carrying out of the works by
reason of any such matter, question or dispute being referred
to arbitration, but shall proceed with the works with all due
diligence and shall until the decision of the Arbitrator or
Arbitrators is / are given, abide by the decision of the Employer.

No award of the Arbitrator or Arbitrators, as the case may be,
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shall relieve the Contractor of his / their obligations to adhere
strictly to the Employer’s instructions with regard to the actual
carrying out of the works. The Employer and the Contractor
hereby also agree that arbitration under this clause shall be a

condition precedent to any right of action under the contract.

36. Right of Technical Scrutiny of Final Bill: The Employer
shall have a right to cause a technical examination of works
by any persons or organization as appointed by employer and
the final bill of Contractor including all supporting vouchers,
abstracts, etc. If as a result of this examination/s or otherwise
any sum is found to have been overpaid or over certified it
shall be lawful for Employer to recover the sum from any
payment due to Contractor for this works or any other works
being carried out by contractor elsewhere under Reserve Bank

of India.

37. Employer entitted to recover compensation paid to
workmen: If, for any reason, the Employer is obliged, by virtue

of the provisions of the Workmen’s Compensation Act, 1923 or
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any statutory modification or re-enactment thereof to pay
compensation to a workman employed by the Contractor in
execution of the works, the Employer shall be entitled to recover
from the Contractor the amount of compensation so paid and
without prejudice to the rights of the Employer under the said
Act. The Employer shall be at liberty to recover such amount
or any part thereof by deducting it form the security deposit or
from any sum due by the Employer to the Contractor under
this contract or otherwise. The Employer shall not be bound to
contest any claim made against it under the said Act, except
on the written request of the contractor and upon his / their
giving to the Employer for all cost for which the Employer might

become liable in consequence of contesting such claim.

38. Abandonment of Works: If at any time after the
acceptance of the tender, the Employer shall for any reasons
whatsoever not require the whole or any part of the works to
be carried out, the Bank’s Engineer shall give notice in writing

to the Contractor who shall have no claim to any payment of
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compensation or otherwise whatsoever on account of any profit
or advantage which he / they might have derived from the

execution of the whole works.

39. Right of Employer to terminate the contract in the event
of death of contractor or individual: Without prejudice to any of
the right or remedies under this Contract, if the Contractor being
an individual, dies, the Employer shall have the option of
terminating the Contract without incurring any liability for such

termination.

40. Marginal Notes: The Marginal Notes and in the catch
lines hereto and in the annexures hereto are meant only for
convenience of reference and shall not in any way be taken
into account in the interpretation of these present and the

annexures hereto.

Accepted with Digital Signature Certificate
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5.2. Appendix Herein before Referred To

1. | Defects Liability /| 1 Year from the date of Virtual
Performance Completion of the work.

Guarantee period

2. | Period of Final 01 Month from the date of Virtual
Measurement Completion of the work.

3. | Date of Within 14 days from the date of
commencement written order to commence the

work, including the date of work

order.

4. | Date of completion |20 days which shall be reckoned
from the 14th day of issue of
written order to commence the

work.

5. | Rate of Liquidated 0.25% of the contract value per
Damages week for the period for which the
work remains incomplete beyond
the stipulated period of completion
subject to the ceiling of 10% of the

contract value.

6. | Value of works for | NIL

Interim Certificates /
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Running account
bills
7. | Performance NIL
Security Bank
Guarantee

8. | Retention Money 5% from every bill
Deposit

9. | Release of Retention Money @ 5% deducted

Total Security | from each bill without any interest,
Deposit (Retention will be released by the Employer
Money) after expiry of Defect Liability

Period subject to satisfactory
rectification of all defects pointed
out during the Defect Liability
Period.

10. | Period for honouring| 20 days for Running Account bills
certificates of| and 45 days for Final bill.
payment

11. | Interest for delayed | 3% simple interest per annum.
payment

Accepted with Digital Signature

Certificate
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1.

6. Special Conditions of the Contract

The work shall be carried out in the premises of Reserve Bank
Of India, Jammu. All dismantling works have to be carried out
during non-working hours as decided by the Bank’s Engineer.
Hence, Contractor should plan the activities accordingly to
ensure that work is executed without causing any hindrance /

disturbance to the occupants of the premises.

The tenderer may please note that the work has to be carried
out in the night-time. Therefore, entire work involved shall be
carried out with least disturbance / inconvenience to Staff, public
and other agencies and also day-to-day cleaning of debris /

dust generated has to be done by the Contractor.

Contractors shall acquaint themselves of the security procedures
of Employer. They shall make necessary arrangements to obtain

necessary passes for his / their workers and supervisory staff
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posted at site against submission of required ID proof as

required by Security Officials of the Bank.

The workmen will not be allowed to stay within the premises

beyond working hours.

The water and electricity required for work or workmen may be
taken free of cost from the available sources / points in the
premises. However, the contractor has to make all necessary
arrangements for taking water or supplying power to the
required locations from available points at his / their own cost
following the safety codes.

Permission, if any, required from local bodies shall be obtained

by Contractor at his / their cost.

The tenderer shall use only approved materials as specifically
stated in Schedule of Quantities / Approved list of materials.

The Bank will be at liberty to choose any brand of materials

from the approved brand names in the list. Samples of any

materials should be got approved before proceeding with bulk
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10.

11.

purchase. All materials shall be first / premium quality confirming

to IS standards.

Wherever the Contractor proposes to use equivalent make (i.e.,
other than specified) the same shall be done after prior approval
of Bank’s Engineer. Any additional expenditure and time due to
this shall be solely on Contractor's account and no claims

whatsoever shall be entertained in this regard.

No lapses from the Contractor’s side, which may cause damage
to the property and injury to the occupants / neighbours in the
opinion of the Bank's Engineer, shall be permitted.

The time-period for completion of the work mentioned in tender
is inclusive of holidays, Sundays and Saturdays falling within

the contract period.

Coverage of paint / primer items, as per actuals, checked at
site with a sample panel or theoretical coverage furnished by
manufacturer, whichever is less shall be considered for arriving
at the quantity of these items to be consumed in the work. If

actual consumption of materials based on coverage as
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12.

13.

mentioned above and actual area of painting measured and
modified with applicable coefficients for various kinds of
surfaces, is less than that actual to be used in the work, the
contractors shall apply additional coats of paint / chemical to
tally the consumption required or proportionate cost shall be

recovered.

Materials brought to site shall be brought to the notice of Bank’s
Engineer immediately for checking. All empty paint / chemical
containers shall be retained at site until the entire work is
completed and measurements taken and recorded. Sealed
primer / paint / chemical containers shall be opened for use
only in the presence of Bank’s Engineers after making

necessary entries in the paint / material register.

The contractor shall submit a properly planned & prepared work
programme to the Bank before commencement of work so as
to enable the Bank to intimate other agencies in advance for
smooth working, progress and coordination and the time

schedule in the work programme should be strictly adhered to.
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14.

15.

16.

17.

No labourers shall be permitted to stay inside campus after
working hours. All COVID protocols to be followed and any
lapse in following protocols shall be treated as a serious

offence.

Rates quoted by Tenderers in “Rate Column” should be
including GST. Any other tax / levy / duty, etc., payable as per
statute to Central / State Governments or any Statutory Body
or Local Authorities shall be included in rates quoted. No claim
in respect of sales tax, sales tax on works contract, excise
duty, customs duty, octroi or other tax, duty or levy, service tax
whether existing or future shall be entertained by the Employer.
While submitting the bill / invoice, the contractor shall clearly

indicate GST involved in the work value.

Before quoting the rates, Contractor should inspect the site and

understand themselves about the nature and scope of the work.

Any damage caused to any of Bank's property shall be made

good by Contractor at his / their own cost.
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18.

19.

20.

21.

22.

23.

The Contractor shall carry out the work strictly in accordance
with specification details and instructions of the Bank's Engineer.
The Contractor shall make his / their own arrangements for

storing of their materials at site safely.

Rate quoted should include for all necessary testing of materials

as required and directed by the Bank’s Engineers.

The contractor shall employ a well experienced site supervisor
to supervise day-to-day works. Such a person shall be capable
of following the instructions of the Bank’s Engineers and execute

the works as per the specifications laid down in the Tender.

The successful tenderer shall also be responsible for safety &
security of his / their materials & also for ensuring fire
prevention steps at all times in working at the premises

including their part of work.

The intending tenderer can obtain any clarifications regarding
the tender, specifications, etc., if any from the Office of the

Employer on any of Bank's working day.
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24.

25.

Mode of measurement shall be as prescribed in Technical
Specifications of Works. Wherever it is not specifically stated it

shall be as per IS 1200.

The contractor shall furnish A-4 size, computerized sheets
printed in the format (proforma shall be given by the Employer)
of a conventional Measurement Book (MB), duly machine
numbered pages and with a provision for inserting MB number.
The contractors shall incorporate necessary corrections in these
sheets as directed by the Bank’s Engineer. After incorporating
the corrections, the contractor shall submit revised copies. All
pages of the finalized, computerized MB sheets, after due check
/ test check measurements shall have full signature with date
of authorized official of the contractor. The measurement sheets
approved as ‘final’ shall be bound in the form of a MB at the

cost of the Contractor and submitted to the Employer.

Accepted with Digital Signature Certificate

131



7. Technical specifications and requirements for the work to

be executed

Technical Specifications

The specifications for the entire work under the Contract shall
be in accordance with the latest "CPWD Specifications", Indian
Road Congress Standard Specifications and Codes of Practice
as per latest "Indian Standard Codes (ISC)". Wherever these
codes are silent, the same shall be governed by sound
Engineering practice, and the decision of the "Engineer-in-
Charge [EIC]" of NABARD, in matter of interpretation, shall be
final and binding on the Contractor.

The bidder must read carefully all such specifications/codes
before submitting their bid. It shall be deemed that the Bidder
has thoroughly read & understood "Specifications & Scope of
Work" before filling in the rates/prices, irrespective of the fact
whether they have really done so or not, and no claim on this

account shall be entertained at a later date.

Scope of Work
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The scope of work shall be generally as per Schedule of Rates,
drawings etc. for the subject work which are self-explanatory
but not limited to the quantities and specifications indicated
therein. However, it is understood that the scope of work shall
include inter alia, the carrying out of all works and providing
any and all facilities, as required for completing the works as
per terms and conditions of Contract Document. The captioned
work preferably to be undertaken post 10:00 PM to ensure
minimal disturbance to the residents. Tenderers / Bidders are
advised to quote the rates accordingly.

The work includes tools, equipment, men, material and machine
etc. as required for the execution and completion of the job in
all aspect as per contract specifications. Contractor's scope of

work shall include but not limited to the following: -

Repairs, Cleaning, Surface Dressing and Preparation of Surface
Manholes /Potholes or patches and ruts on the surface course
which is to be surface treated, shall be repaired by removal of

all loose and defective material appropriately and replacement
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with suitable material. Thereafter surface shall be exposed up
/ scratched to a depth of about 10 mm by means of wire
brushes / scratching machine etc. The surface shall then be
brushed with soft brooms to remove all loose aggregate. Finally,
the traces of fine dust which get accumulated while brushing
shall be thoroughly removed from the surface using high
compressor blower.

Prior to the application of tack coat bitumen, all vegetation,
loose sealing compound, caked mud, dust, dirt, dry leaves and
foreign materials etc. shall be removed from the entire surface
of the existing road, pavements and from constructions and
expansion joints (wherever existing) by means of mechanical
sweepers and high-powered air compressor/ blowers otherwise
with steel wire brushes, small picks, brooms or other implements
as approved by the Engineer-in-Charge. The material so
removed shall be disposed of as Page 4 of 23 directed by the
Engineer-in- Charge. The tack coat shall not be applied, nor

any bitumen work done when the surface is damp or wet.
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Applying of Tack Coat of Hot Straight Run Bitumen

Providing and applying tack coat using hot straight run bitumen
of appropriate grade as per Code of practice conforming to
relevant ISC including heating the bitumen, spraying the bitumen
with mechanically operated spray unit fitted on bitumen boiler,
cleaning and preparing the existing road surface as per
specifications. Bitumen shall be heated in a mechanized mobile
boiler to the required temperature and maintained at that
temperature. Hot bitumen shall be applied evenly to the clean,
dry surface by means of a pressure sprayer at specified rate.
Even and uniform distribution of bitumen shall be ensured.
Excessive deposits of bitumen caused by stopping or starting
of the sprayer or through leakage or any other reason shall be

suitably rectified.

Providing and laying of uniform 40mm Thick Premix / Ready-
mix Carpet through Paver Finisher Machine
After application of tack coat as above indicated, required

quantity of premix material containing fine stone chippings (8-
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10 mm) mixed with the bitumen binder of approved grade
sourced / transported by tippers or suitable vehicles from nearby
/ premix / ready-mix plants to the point of use, shall be laid to
the uniform thickness of about 40 mm by paver finisher

machine.

Spreading of Premix with Paver Finisher Machine and Rolling
with Vibratory Roller / Compactor

The premixed material shall be spread on the road surface
through paver finisher machine. While laying the premix material
through paver, the camber should be adjusted proportionately
and of appropriate degree suitable to the dimension of both
side of the road. After laying and spreading the premix material
(BBM), rolling shall commence with at least 9 tonne power
vibratory roller / compactor for even and smooth surface. Rolling
shall begin at the edges and progress towards the centre
longitudinally. Except on the super elevated portions rolling shall
progress from the lower to upper edge, parallel to the centre

line of the pavement. The consolidated thickness shall not at
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any place be less than the specified thickness by more than
25%. However, the average thickness shall not be less than
that specified in the item.

When the roller has passed over the whole area once, any
high spots or depressions which become apparent shall be
corrected by removing or adding premixed materials. Rolling
shall then be continued until the entire surface has been rolled
to compaction and all the roller marks eliminated. In each pass
of the roller, preceding track shall be overlapped uniformly by
at least 1/3 width. The roller wheels shall be kept damp to
prevent the premix from adhering to the wheels and being
picked up. In no case shall fuel/lubricating oil be used for this
purpose. Rollers shall not stand on newly laid material as it

may get deformed thereby.

Rectification
Where the surface uneven/ irregularly falls outside the specified
tolerances the contractor shall be liable to rectify it to the

satisfaction of Engineer-in-Charge by adding fresh material and
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re-compacting to specifications where the surface is low. Where
the surface is high the full depth of the layer shall be removed
and replaced with fresh material and compacted to

specifications.

Surface Finishing through Providing and Applying Seal Coat

This work shall consist of the application of a seal coat for
sealing the voids in a bituminous surface laid to the specified
levels, grade and cross fall (camber). Providing and laying seal
coat of premixed fine aggregate with bitumen using adequate
quantity of bitumen of appropriate grade including rolling and
finishing with vibratory road roller / compactor, all complete.

As soon as a sufficient length has been covered with the
premixed material, the surface shall be rolled with at least 9
tonne (or above) smooth-wheeled vibratory roller / compactor.
Rolling shall be continued until the premixed material completely
seals the voids in the bituminous course and a smooth uniform

surface is obtained. Further, the prepared finished surface shall
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be protected from traffic for such period as may be directed by

the Engineer-in-Charge.

Providing and Applying of Road Safety Marking Strips, Signs

After applying of final seal coat for smooth surface, following
the Road Safety Rules, Contractor shall arrange to mark
reflective thermoplastic paint strip to give uniform finish with
ready mixed road marking paint conforming to IRC: 35-1997
applied both edges of the road using thermoplastic road marking
machine on bituminous surface in white shade, including
cleaning the surface of all dirt, scales, oil, grease and foreign

material etc., complete.

Measurement and Rates

After completion of work, final length and breadth shall be
measured in meter alongside the pavement. Area shall be
worked out in Square Meters (Sgm) correct to two decimal
places. Rate shall include the cost of all machines, materials
and labour etc. involved in all the operations described above

including rate for reflective thermoplastic road markings strips,
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road safety signs, solar powered signal posts and cats eyes

etc. inclusive of GST.

Testing and Inspection

The Contractor shall carry out the various tests as per CPWD/
IRC/ IS Specifications/Standards as per requirements of work
and instructions of EIC. No separate payment shall be made
unless otherwise specified in schedule of rates.

Any work not conforming to Technical Specifications and Scope
of Work, concerning CPWD specifications, Indian Road
Congress Specifications and IS codes shall be rejected forthwith
and the Contractor shall carryout the necessary rectification at
his own cost.

All results of inspection and tests will be recorded in the
inspection reports which will be approved by the Engineer-in-
Charge. These reports shall form part of the completion

documents.
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8 List of approved makes / manufacturers of

materials.

1. All materials to be used in the work shall strictly conform to
the detailed technical specifications under each item.

2. They shall be of the best quality available in the market and
conform to the relevant Indian / International Standards.

3. If the approved brands mentioned are not available in the
market, equivalent material with written approval of the Bank’s
Engineer only shall be used in the work. Wherever the
contractor proposes to use equivalent makes (i.e., other than
those specified), the same shall be done with prior approval of
the Bank’s Engineer. In such cases, it is the responsibility of
the contractor to prove, to the satisfaction of the Bank’s
Engineer, with necessary technical data / documents / tests
reports that the equivalent materials proposed to be used in
the work conform to all the technical specifications / parameters
stipulated in the specifications. Any additional expenditure and

time on account of this shall be solely on contractor’'s account
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and no claims whatsoever shall be entertained by the Employer

in this regard.

Sl.
No.

Material Make

Indian QOil Corporation Ltd. / Bharat

1 | Bitumen |Petroleum Corporation Ltd. / Hindustan

Petroleum Corporation Ltd.

Accepted with Digital Signature Certificate
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Annexure | - Guidelines for e-Procurement

Bidders are requested to read the terms & conditions of this

tender before submitting their online tender.

Important instructions regarding e-tender

This is an e-procurement event of Reserve Bank of India,
Jammu. The e- procurement service provider is MSTC Limited.
Bidders are requested to read and understand the terms and
conditions in the Notice Inviting Tender and subsequent
Corrigendum, if any, before submitting the online tender.
Tenderers who do not comply with the conditions with
documentary proof (wherever required) will not qualify in the

Tender for opening of price bid

. Process of e-Tender:

Registration: The process involves vendor’'s registration with
MSTC e-procurement portal which is free of cost. Only after
registration, the vendor(s) can submit his/their bids electronically.
This submission of bids shall be done over the internet. The

Vendor should possess a valid Class lll signing and encryption
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type digital signature certificate. Vendors are to make their own
arrangement for bidding from a computer connected with
Internet. MSTC is not responsible for making such arrangement.
(Bids will not be recorded without Digital Signature).

Vendors are required to register themselves online with

https://www.mstcecommerce.com/eprocn — Register (Filling up

details and creating own user id and password) — Submit.
Please follow the ‘Registration Guide’ available in the
Registration link before proceeding.

The e-mail and Mobile number shall be OTP verified.

Vendors will receive a system generated mail confirming the
registration in their email which has been provided during filling
the registration form.

The Vendors shall have to subscribe to the buyers and
categories in order to receive system generated mails. In order
to subscribe, a vendor has to login and click on ‘My Subscription’
followed by ‘Add Subscription’. On successful subscription, a

system generated mail shall be forwarded to the vendor. Please
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follow the guide for ‘Subscription’ of ‘Download Guides’ available
in the Dashboard before proceeding.

In case of any clarification, please contact MSTC/RBI, Jammu,
(before the
scheduled time of the e- tender).

MSTC Central Helpdesk Numbers-033-
23400020/23400021/23400022

Email id - helpdesk@mstcindia.co.in

Contact person (MSTC):
Mr. Nitin Anand

Shri Pankaj Kumar
Manager (NRO)
Assistant Manager (NRO)
Mobile no: 9769760074
Mobile no- 7229068247

Email: bmcdgmstc@mestcindia.co.in

Email - pankajkumar@mstcindia.co.in

Contact person (RBI)
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For _Technical Query:

For Non-Technical Query: Sh. Amit

Sh. Amit Kumar Singh,
(AM-Civil) E-mail ID:

amitsingh@rbi.org.in;

Mob: 9988660264.

Kumar, AM, E-mail ID:

amitkumar6@rbi.org.in Mob:

6006768764 Phone No.: 0191-

2472481.

1. System Requirement:

Windows 7 or above Operating System

. Please note that following settings are required for use of MSTC

E-procurement Portal (shown below), which the portal itself

guides the user to do, upon opening the page. Once the settings

are done, user (Buyer/Seller/Admin) can access the portal

without any issue.

System Requirement:

1. Windows 7 or above Operating System

2. Microsoft Edge/Chrome/Mozilla Firefox

3. Signing & encryption type class Il digital signature

4. Java 1.8 or above

5. Local system admin rights
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a. Note: do not run as “run as administrator”.

b. Must not ask for any username or password while installation

6. On opening url https://www.mstcecommerce.com/eprocn/,
system will check for settings and prompt user for action to

correct the settings.

System Settings Check Status

Status IBEEERREERENIEY  Download System Settings Guide | Download Certificate

Please Correct the Following Settings:

If You Do Not Have Java Installed, Please Install Java Do

Based On The Java Version You Have Installed Please . .
. Latest Version: 11 Installed Version:
Download PKI Application

If You Have Java 32 Bit Installed If You Have Java 64 Bit Installed

If You Have Installed Both Java And Pki Application, If You Are Using Google Chrome Or Edge: - Open URL
Please Update Browser Settings https://localhost:13591/signservice/getdata And Click To Allow Connections.

If You Are Using Firefox: - Open URL
https://localhost:13591/signservice/getdata And Add Security Exception To Allow Connections.

7. PKI application 32 bit to be installed if you have 32-bit java
installed or PKI application 64 bit to be installed if you have 64-
bit java installed.

8. Once all the settings are done, the system check dialog box
will disappear, and user can login to the portal.

B. Bidding in e-Tender

a. The process involves Electronic Bidding for submission of Bid.
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b. The bidder(s) can submit their Bid through internet in MSTC

Website https://www.mstcecommerce.com/eprocn

c. The NIT/ Documents shall be available for download in the
event catalogue available under ‘Event Details’ of the Event.
d. Please follow the guides for Registration available in the link

https://www.mstcecommerce.com/eprocn/admin/registration/vendo

r_registration.jsp#step-1 and other guides ‘Subscription’,

‘Payment’, ‘Bidding’, ‘View/ Download Reports’ and ‘ Upload
encryption public key’ ‘Uploading encryption public key’ and
‘Bidding’ under ‘Download Guides’ available in the Dashboard
before proceeding to submit bid.

e. The bidders may upload the bidding related documents in the
link ‘My Documents’. The documents uploaded here shall be
available for attaching with this event in the Bid Floor.

f. In order to submit bid, a vendor has to go to ‘Events’ from the
menu and select ‘Bid Floor'. The vendor has to select the buyer
‘Buyer’ from the buyer list in order to view the live events list.
The correct event has to be selected from the event list for

participation. A vendor has to submit ‘Event wise bid details’
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that may consist of ‘PQR’/’Common Terms’ / ‘Document Attach’.
A vendor has to save the PQR/Common Terms / attach
documents by clicking the respective buttons. Once the event
specific bids are saved, the status is updated in ‘Event specific
bid status’ and the ‘ltem specific bid’ button appears on the bid
floor. Thereafter vendor has to save lot specific technical bid/
price bid. A vendor has to click button under ‘Technical Cover’
in order to save the technical bid for specific lots. Once the
technical bid is saved, the ‘Price Cover’ button appears on the
screen for respective lots. Once price bid is saved, the vendor
has to click on ‘Final Submit’. On final submission of bid, the
status of the bid submission shall display ‘Bid submitted’ under
‘Item specific bid status’. A vendor shall receive system

generated mail.

NOTE: - The bid cannot be revised once the Final Submit button
has been clicked by the bidder. However, if the bidder wishes
to change his bids then he may delete the bid and re- submit

the same.
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g. In all cases, bidder should use their own ID and Password along
with Digital Signature at the time of submission of their bid.

h. During the entire e-tender process, the bidders will remain
completely anonymous to one another and also to everybody
else.

i. The e-tender floor shall remain open from the pre-announced
date & time and for the duration mentioned above.

j. All electronic bids submitted during the e-tender process shall
be legally binding on the bidder. Any bid will be considered as
the valid bid offered by that bidder and acceptance of the same
by Buyer will form a binding contract between Buyer and the
Bidder.

k. It is mandatory that all the bids are submitted with digital
signature certificate otherwise the same will not be accepted by
the system.

|. Buyer reserves the right to cancel or reject or accept or withdraw
or extend the tender in full or part as the case may be without
assigning any reason thereof.

m.No deviation of the terms and conditions of the tender document
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is acceptable. Submission of bid in the e-tender floor by any
bidder confirms his acceptance of terms & conditions for the
tender.

. Unit of Measure (UOM) is indicated in the e-tender Floor. Rate
to be quoted should be in Indian Rupee as per UOM indicated
in the e-tender floor/tender document.

Payment of Applicable Transaction Fee should be paid in favour
of MSTC Limited through the “Transaction fee Payment” link
available in your login.

NOTE: The bidders should submit the transaction fee well in
advance before the last date of submission of tender as they
will be activated for bid submission only after receipt of

transaction fee by MSTC.

Bidder(s) are advised to make remittance of tender fee and
EMD if any to Reserve Bank of India, Jammu as advised in the

NIT.

All notices and correspondence to the bidder(s) shall be sent

by email only during the process, up to the finalization of tender
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by ‘Buyer’. Hence the bidders are required to ensure that their
official email ID provided is valid and updated at the stage of
registration of vendor with MSTC (i.e. Service Provider). Bidders
are also requested to ensure validity of their DSCs (Digital
Signature Certificates).

There is no provision to take out the list of parties downloading
the tender document from the web site mentioned in NIT. As
such, bidders are requested to see the website once again
before the due date of tender opening to ensure that they have
not missed any corrigendum uploaded against the said tender
after downloading the tender document. The responsibility of
downloading the related corrigenda, if any, will be that of the
bidders only.

No separate intimation in respect of corrigendum to this NIT (if
any) will be sent to tenderer (s) who have downloaded the

documents from web site.

E-Tender cannot be accessed after the due date and time
mentioned in NIT.

e Bidder(s) need to deposit/'submit necessary EMD and
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Transaction fee separately for the e-Tender. Transaction fees is

non-refundable. No interest will be paid on EMD. EMD of the

unsuccessful bidder(s) will be refunded by RBI, Jammu after

award of work. EMD of the successful bidder will be refunded

after receipt of Performance Bank Guarantee for the same.

The bidder(s) who have submitted the above fees can only

submit their Technical Bids and Price Bid through internet in

MSTC website https://www.mstcecommerce.com/eprocn

0.

10.

11.

12.

13.

Any order resulting from this e-tender shall be governed by
the terms and conditions mentioned therein.

No deviation to the terms & conditions are allowed.

Buyer has the right to cancel this e-tender or extend the due
date of receipt of bid(s) without assigning any reason thereof.
The online tender should be submitted strictly as per the
terms and conditions and procedures laid down in the website

https://www.mstcecommerce.com/eprocn of MSTC Ltd.

The bidders should upload all the documents required (if any)

as per terms of NIT. Any other document uploaded which is
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14.

15.

not required as per the terms of the NIT shall not be
considered.

The bid will be evaluated based on the filled-in Price bid
formats.

Canvassing in any form in connection with the Tender is
strictly prohibited and the bids submitted by the bidders who

resort to canvassing are liable to be rejected.

154



Annexure IV - Schedule of Quantities

Preamble to Schedule of Quantities

The rates quoted shall include the following:

1.

Preparation of the road surfaces as per standard
specifications and also, removal and carting away all the

debris from the Bank’s premises after cleaning the road.

Before commencing the work, all levels shall be checked

and concurrence of the Bank’s Engineer shall be obtained.

Road clearances to be done where necessary like branch

cutting, trimming, etc., at site.

All articles of furniture, equipment, etc., shall be protected
by covering with cloth of tarpaulin, etc., as per the

instructions of the Bank’s Engineer.

Additional labour deployment where necessary.
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. All the material shall be of 1°/ premium quality of approved

brand and applied as detailed under specifications.

. The work shall be carried out during night hours.

. The rates shall include the necessary test tools and
equipment to be provided at site to verify the material

supplied to site.

. The rates shall include the necessary re-filling and
compaction of the Asphalt material if the samples have been

core cut for checking.
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Schedule of Quantities

No.

Description

Quantity

Units

Providing and applying tack coat
(@.75kg/sg.m.) using hot straight run
bitumen of grade VG - 30, including
heating the bitumen, spraying the
bitumen with mechanically operated
spray unit fitted on bitumen boiler,
cleaning and preparing the existing road
surface including cold milling of suitable
depth wherever required to maintain the
slop for flow of water from adjoining
surface by using mechanical means,
removal of the debris, cleaning of the
stains, etc., all complete as per direction
of Engineer-in-charge and accordance
with applicable specifications.

990

sgm
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Providing and laying 40 mm thick
bitumastic mix wear coat with hot
bitumen (grade VG - 30) of approved
quality, using stone chippings (60% with
12.5 mm nominal size and 40% with 10
mm nominal size) and with bitumen @
56 kg/cum of stone chippings, over a
tack coat with hot straight run bitumen,
including consolidation with road roller
of 8 to 10 tonne etc. complete as per
direction of Engineer-in-charge and
accordance with applicable

specifications.

990

sgm

Providing and laying seal coat over
prepared surface of road with bitumen
heated in bitumen boiler fitted with the
spray set spraying using 98 kg of
bitumen (grade VG -30) and blinding
surface with 0.90 cum of average stone
aggregate of 6.7 mm size (Passing 11.2
mm sieve and retained on 2.36 mm
sieve) per 100 sgm of road surface,
including rolling and finishing with power

road roller, all complete as per direction

990

sgm
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of Engineer-in-charge and accordance

with applicable specifications.

Providing and applying 2.5 mm thick and
100mm width road marking strips (retro-
reflective) of specified shade/ colour
using hot thermoplastic material by fully/
semi-automatic  thermoplastic paint
applicator machine fitted with profile
shoe, glass beads (@250gm/sq.m.)
dispenser, propane tank heater and
profle = shoe heater, driven by
experienced operator on road surface
including cost of material, labour, T&P,
cleaning the road surface of all dir,
seals, debris, oil, grease and foreign
material etc. complete as per direction
of Engineer-in-charge and accordance

with applicable specifications.

45.00

sgm
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Date: Signature of the
contractor:
Place: Name & Address of

the firm:
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RESERVE BANK OF INDIA

Estate Department, Jammu

For

Re-carpeting of Bitumen Road at Reserve Bank Staff Quarter,
Sector 9, Trikuta Nagar, Jammu

Part |
(Price Bid)

Name of Bidder

Address
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Date of Pre-Bid meeting (offline): Venue / Time: Hall -
Estate Department, Reserve Bank of India, Jammu on June

17, 2024 at 11:30 hrs.

Due Date and time of Submission of e-Tender:

June 27, 2024 till 12:00 hrs

162



Bill of Quantities

(BOQ)

Sr.
No.

Description

Quantit
y

Uni

Rat

Amoun

Providing and applying tack coat
(@.75kg/sg.m.) using hot straight
run bitumen of grade VG - 30,
including heating the bitumen,
spraying the bitumen with
mechanically operated spray unit
fitted on bitumen boiler, cleaning
and preparing the existing road
surface including cold milling of
suitable depth wherever required to
maintain the slop for flow of water
from adjoining surface by using
mechanical means, removal of the
debris, cleaning of the stains, etc.,
all complete as per direction of
Engineer-in-charge and accordance
with applicable specifications.

990

sq

Providing and laying 40 mm thick
bitumastic mix wear coat with hot
bitumen (grade VG - 30) of
approved quality, using stone
chippings (60% with 12.5 mm
nominal size and 40% with 10 mm
nominal size) and with bitumen @

990

sq
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56 kg/cum of stone chippings, over
a tack coat with hot straight run
bitumen, including consolidation
with road roller of 8 to 10 tonne
etc. complete as per direction of
Engineer-in-charge and accordance
with applicable specifications.

Providing and laying seal coat over
prepared surface of road with
bitumen heated in bitumen boiler
fitted with the spray set spraying
using 98 kg of bitumen (grade VG
-30) and blinding surface with 0.90
cum of average stone aggregate of
6.7 mm size (Passing 11.2 mm
sieve and retained on 2.36 mm
sieve) per 100 sgm of road
surface, including rolling and
finishing with power road roller, all
complete as per direction of
Engineer-in-charge and accordance
with applicable specifications.

990

sq

Providing and applying 2.5 mm
thick and 100mm width road
marking strips (retro- reflective) of
specified shade/ colour using hot
thermoplastic material by fully/
semi-automatic thermoplastic paint

45.00

sq
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applicator machine fitted with
profile shoe, glass beads
(@250gm/sqg.m.) dispenser,
propane tank heater and profile
shoe heater, driven by experienced
operator on road surface including
cost of material, labour, T&P,
cleaning the road surface of all dirt,
seals, debris, oil, grease and
foreign material etc. complete as
per direction of Engineer-in-charge
and accordance with applicable

specifications.

Date: Signature of contractor (with
Stamp)

Place:
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